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YTAMIL NADU) ACT No, III o¥ 19393 .

[THE *(TAMiL NADU) PupLic HeALTH Acr, 1939.] '
{(Received the assent of the Governor on the 28th -
February 1939 ; first published in the Fort St. George : [
Gazette on the 7Tth March 1939.)

An Act to make provision for advancing the Pub]ic
Health of the *(State of Tamil Nadu).

WHEREAS it is expedient to make provision for advan~
~ cing the public health of the 3(State of Tamil Nadu);
It is hereby enacted as follows:— _

CHAPTER 1

Preliminary.

1. (1) This Act may be called the ‘(Tamil Nadu) short title
Public Health Act, 1939, . and extent,

1 These words were substituted for the word “Madras® by
the Tami! Nudu Adapiation of Laws Order, 1969, as amended by
the Tamil Nadu Adaptation of Laws (SeSond Amendment)
Order, 1969,

* For Slatement of  Oijects and reasons, see For? St,
Geowge Gazette, Bxtroordinary, dated the 10t November
1938, Part IV, pages 76 Y5,

This Act was exlended to the merged State of Pudukkottai by
section 3 of, amd the First Scicdule to, the Tamil Nadu Merged
States (Laws) Act, 1949 (Tannl Nadu Act XXXV of 1949),

So much of this Act as was in force on the date of the
commencement of the Tamil Nadu {Added Territories) Extension
of Laws (No. 2) Act, 1961 (Tawil Neda Act 39 of 1961) in the State
of Madras except in the added rereitories was extended to the added
territories by section 3 of, and the First Schedule 1o, thelatier Act,

So much of this Act as was in force on the date of the

commencement of the Tamil Nadu {Transferred Territory) Exten-

sion of Laws Act, 1963 (Tamil Nadu Act 22 of 1965) in the State

of Madrasexcept in the transferred territory and as amended by

tho latter Act was extended to the transferred territory by

section 4 (2) of, and the Second Schedule to, the said ACt repealing

the corresponding law in force in that territory, . _ ;
8 This expression was substituted for the expression ‘ Province i

of Madras® by the Tamil Nadu Adaptation of Laws Order, 1970,

which was deemed “to have come into force an the 14th January

1969, _ ’
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(2) It extends to the whole of the *(State of
Tamil Nadu). ;

2. (1) The provisions of this Act, except Chapter

IX and Part I of Chapter X, shall come into force

in the whole of the Y(State of Tamil Nadu) at once.

{2) The Government may, from time to time,
by notification extend all or any of the provisions of
Chapter IX to any local area in the }(State of Tamil
Nadu) and may cancel or modify any such notification,

{3) (@) The provisions of Part III of Chapter X
shall come into force at once—
(i) in the City of Madras ; and

(ii) in every local area which has been,
or may hereafter be, declared to be a municipality sppy,
under the *(Tami! ‘Nadu) District Municipalities Nadu1

Act Vo .

Act, 1920, Aot

(b) The Government may, from time
to time, by notification, extend the provisions of
Part IIT of Chapter X to any other local area in the
I{State of Tamil Nadu) and may cancel or modify
any such notification.

3. 1In this Act, unless there is anything repugnant
in the subject or context—

{1} * Building ** includes—

(a) a house, out-house, stable, latrine, godown,
shed, hut, wall (other than a boundary wall not’
exceeding cight feet in height) and any other such:
structure, whether of masonry, bricks, wood, mud,
metal or any other material whatsoever ;

1 This expression was substituted for the expression ‘* State
of Madras® by the Tamil Nadu Adaptation of Laws Order,
1969, as amended by the Tamil Nadu Adapiation of Laws
(Second Amendment} Order, 1969,

3 These words were substituted for the word “Madras®
by ibid.
|

!
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(b) a structure on wheels or simply resting
on the ground without foundations ; and

{c) a ship, vessel, boat, tent, van and any
other such structure used for human habitation,

(2) « Cattle”” includes e¢lephants, camelss
mules, asses, horses, cows, bulls, bullocks, buffaloess
sheep, goats and pigs and the young once of these
species.

(3) *Dairy” includes—

{a) any farm, cattle-shed, milk-store, milk-
shop, or other pldce from which milk is sold
or supplied for sale, or in which milk is kept for
sale or manufactured for sale into butter, ghee, cheese,
cream, curds, buitermilk, or dried, sterilized or con-
densed milk ; and

{6) in relation to a dairyman who does nol
OCCupy amy premises for the sale of milk, any place
in which he keeps the vessels used by h:m for 1he
storage or sialte of milk but does not include—~

{i) a shop or place in which milk is sold
for consumption on the premises only ; or

{ii) a shop or place from which milk ix
sold or supplied for sale in hermetically closed aml
unopened receptacles in the same original condition ift
which it was first received in such shop or place.

(4) “* Dairyman " includes any person whu
sells milk, whether wholesale or by retail.

(5) * Drain  means a house-drain or a dralft
of any other description, and includes a sewor,
tunnel, culvert, ditch, channel, or any other device
for carrying on sullage, sewage, offensive mattef,
polluted water, rain water or subsoil water,

(6) * Drug ” means any substance used a#
medicine whether for internal or external use or afff,
substance used in the composition or preparanon Of

such medicine.
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" {7) “ Dwelling house ” means a building con-
structed, used or adapted to be used, wholly or
principaily, for human habitation or ir c¢onnexion
therewith,

(8) “ Executive Authority > means the Com-
missioner, Chairman, President, *(Executive Officer)
or other functionary of the local authority concerned,
who is vested with general executive powers under
the Madras City Municipal Act, 1919 *. the }[Tamil
Nadu] District Municipalities Act, 1920 3[........]
the *[Tamil Nadu} Local Boards Act, 1920*, *(or the
*|Tamil Nadu] Village Panchayats Act, 19507), as
the case may be. _

(9) ** Executive Officer >’ means the paid officer,
if any, of the local authority who is vested with
general executive powers in the Jocal area for which
such authority is constituted under the Madras City

- Municipal Act, 19197, [ the *[Tamjl Nadu] District

Municipalities Act, 1920, the }{Tamil Nadu] District
Boards Act, 1920F, or the *[Tamil Nadu) Village
Parchayats Act, 19501, as the case may be.)

¢ These words were Inserted by section 35 () of the Tamil
Nodu Village Panchayars Act, 1950 (Tamil Nadu Act X of 1950).
* These words were substituted for the word ** Madras ™
by the Tamit MNudu Aduplation of Liws Order, 1609 ax amended
by the Taa'd die Adagy ation of  Litws  (Second Amendment)

Act X oof Opder, 1999,

1950,

+ The word “or’ was umitted by section 1350y of 1he Tamil
N.wil Village Pancluvats  Act, 1950 {Tamil Nadu Act X of
1950,

4 Now the Tumil Nadu District Boards Agt, 1920 (Tamil
Nudu Act XIV of 1920),

* These words and figures were inserted by seetion 135 ()
ol tie Tamil Nadu Village Panchayats Act, 1550 {Tami! Nadu Agt
X of 1930).

¢ These words audfigures were substituted for the words and
figures “or the Madras District Municipaiities Act, 1520, or the
Mad;us! Local Boards Act, 1920, as the case may be” by section 134
{ily, tbid.

* The short title of this Act has now bean éll‘ared as the M
City Municipal Corporation Act, 1919, ¢ Madras

t Now the Tamil Nadu Panchayats Act, 1958 (Tami
XXXY of 1958). 4 ' (Tamil Nadu Act
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- {(10) * Factory > means any premises including
the precincts thereof, wherein any industrial, manu-
facturing or trade process is carried on with the aid

of steam, water, oil, gas, electrical or any other form

of power which is mechanically transmitted and is
not generated by human or animal agency.

(11) “ Filth » means—

{(a) nightsoil and other contents of latrings,
cesspools and drains ;

(&) dung and the refuse or useless or offensive
material thrown out in consequence of any process
of manufactute, industry or trade ; and

{c¢) putrid and putrefying substances. |

(12) * Food ** includes every article consumed
or used by man, for food, drink, or chewing, and all
materials used or admixed in the composttion or
preparation of such article and shall also include
flavouring and colouring matter and condiments.

(13) “ Government ™ means the  ?[State]

Government as defined in *[clanse (60) ] of section 3 gc::g-:alr
£ 3]
1897,

of the General Clauses Act, 1897,

(14) * Health Officer ” means the Health
Officer employed by the local authority concerned
and if there is no such officer, the Health Officer of
the district.

(15) “ House-drain ” means any drain actually
used, or intended to be used, for the drainage of one
Or more premises.

(16) * Hut ” means any building which is
constructed principally of wood, mud, leaves, grass,
thatch, or metallic,sheets and includes any temporary

"3 "This word was substituted for the word ** Provincial” by the
Adaptation Order of 1950, _
‘.. % This was substituted for **clause (48.a)” by the Adaptation
" (Amendment) Order of 1960,

635
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structure of whatever size or any small building of
whatever material made which the local -zuthority
may declare to be a hut for the purposes of this Act.

(17) “ Infectious disease ” means an infectious
disease as defined in section 52 and includes notified
disease as defined in section 62.

(18) “ Latrine * includes privy, water closet and
urinal, whether public or private, or whether open or
flush out, v

) (19) “ Local area * means the area within the
Jurisdiction of a local authority.

(20) ““ Local authority > means—

(a) in the City of Madras, the Corporation of
Madras ; :

(b} in any other municipal area, the municipal
coungil concerned ;

{(c) in any area in a district as defined in the

- YTamil Nadu] Loca! Boards Act, 1920?, which is

comprised within the jurisdiction of a panchayat
3[constituted under the [Tamil Nadu] Village Pancha-
yats Act, 1950%], the panchayat concerned  *(or if
under section 6-A the Government so direct in respect
of any function, the district board concerned in
respect of such function) ; and

> These words were substituted for the word ** Madras™ by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by
the Tamil Nadu Adaptation of Laws (Second Amendment) . Order,
1969,

2 Now the Tamil Nadu District Boards Act, 1920 (Tamil Nadu

‘Act X1V of 1920).

* These words and figures were inserted by section 135 (iii)
of the Tamil Nadu Village Panchayats Act, 1950 (Tamil Nadu
Act X of 1950).

¢ This expression was inserted by section 2 (i) of the Madras
Public Health (Amendment) Act, 1941 (Mdadras Act X1X of 1541),
re-enacted permasently by section 2 (1) of, and the First Scheduie

' ;o,' the Tamil Nada Re-snacting Act, 1949 (Tamil Nadu Act X of

$43),
+* Now the Tamil Nadu Panchayats Act, 1958 (Tamil Nadu Act

*
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d) in the case of all areas in a district
defined as aforesaid, which are not comprised within
the jurisdiction of *(such panchayat), the district
board* concerned,

(2!} “Lodging house” means a hotel, a boarding -

house, a choultry, dharmasala or rest-house not
maintained by the Government or a local authority,
an unlicensed emigration depot, or any place where
casual visitors are received and provided with sleeping
acesmymodation, with or without food, on payment,
but does not include-—

{(6) & students’ hostel under public or re-
cognized control, or '

{b) a house lLicensed under section 125 for
accommodating visitors to a fair or festival, or

"[(c) retiring rooms and rest-houses provided
by a railway administration and normally used by
passengers or railway servants or both.]

(22) * Magistrate ”’ does not include an honorary
or a village magistrate.

(23) « Milk *’ means the milk of a cow, buffalo, -

goat, ass, or other animal and includes cream, skim-
med milk, separated milk, and condensed, sterilized or
dessicated milk, or any other product of milk.

(24) ~ Notification *’ means a notification in

the Official Gazette.

(25) ** Nuisance ” includes any act, omission,
place or thing which causes or is likely to cavse injury,
danger, annoyance or offence to the sense of sight,
smell or hearing or disturbance to rest or sleep or

1These words wers substituted for the words “a panchayat”
by scetion 135 (iil) of the Tamil Nadu Village Panchayats Act, 1950
{Tamil Nadu Act X of 1950).

1This sub-clause was substititted for the otiginal sub-ctause {¢)
by section 2 (ii} of the Madras Public Health (Amendment) Act,
1941 (Madras Act XIX of 1941).

* Now the panchayat unjon councit,

637
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which is or may be dangerous to life or injurious to
the health or property of the public or the people in
general who dwell or occupy property in the viciaity,
or persons who may have occasion to use any public

right.

(26) ** Occupier ™ includes—

(@) any person for the time being paying or
liable to pay to the owaner the rent or any portion of
the rent of the land or brilding or part of the same in
respect of which the word is used or damages on
account of the occupation of such land, building ot
part ;and

() a rent-free occupant.

(27) * Offensive matter  includes—
(a) filth us defined in clause (11) ;
(B sewage as defined in clause (33) ; and

(¢} dirt, house sweepings, spittings including
chewed Detel and tobacco, kitchen or stoble refuse,
broken glass or pottery, debris and waste paper,

. (28) » Offensive trade ” means any trade in
which the substances dealt with arey or are likely to
become, a nuisance.

(29) “ Owner 7’ includes the person for the time
being receiving or entitled to receive, whether on his
own account or as agent, trustee, guardian, manager
or receiver for another person or estate or for any
- religious or charitable purposes, the rent or profits

of tcllxe property in comnexion with which the word ig
usca.

(30) ' Prescribed ™ means prescribed ~by the
Government by rules iade under this Act,
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(31} ** Private street”” means any street, road,
square, covrt, alley, lane, passage or riding-path which
is not a ** public street ’, but does not include a path-
way made by the owner of premises on his own land
to secure access to, or the convenient use of, such
premises,

(32) * Pablic street” means any street, road,
square, court, alley, lane, passage or ndmg-path
whether a thorou ghfare or not, over which the public
have a right of way and includes—

(a) the roadway over any public bridge or
causeway ; .

() the footway attached to anmy such street,
public bridge or causeway ; and

(c) the drains attached to any such street,
public bridge or causeway and the land whether covered
or not by any pavement, veranda, or other structure
which lies on either side of the roadway up to the
boundaries of the adjacent property whether that
property is private property or property belonging to
the *[Central or State Government].

(33)  Sewage ”’ means nightsoil and other con-
tents of Jatrines, cesspools or drains and includes trade
effluents and discharges from manufactorles of all

kinds.

(34)  Street ’ means a public or a private
street.

(35) * Urban local area "’ means the area within
the jurisdiction of an urban local authority.

~ (36) ** Urban local authority *” means—

{(z) the Corporation of Madras ; or
(4} a municipal council ; or
(c) any panchayat notified by the Government

as an urban local authority for the purposes of this
Act, so long as the notification remains in force

* These words wete. substituted for the word Crcwn by the
Adaptat;on (Amendment) Order Ot' 1950
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(37) ** Venereal disease ” means syphilis, gonotr-
hoea, soft chancre, venereal granuloma or lympho
granuloma.

(38) ** Water-course ’ includes any river, stream
or channel, whether natural or artificial, other than a
drain.

(39) ** Work-place *’ means any premises in-
cluding the precincts thereof (not being a factory or
a workshop) wherein is carried on any industrial,
manufacturing or trade process, at which not less than
five persons are employed for wages or any other
remuneration.

(40) ** Workshop ** means any premises including
the precincts thereof (not being a factory) wherein
any article or part of an article is made, repaired,
altered, ornamented, finished or otherwise adapted
for use on a commercial basis and not less than five
persons are employed for that purpose for wages or
any other remuneration.

CHAPTER 11
CONTROLUNG Amaomms AND THEIR POWERS.
Public Health Board,

4. (1) As soon as may be after the commencement
of this Act, the Government shall cause to be con-
stituted for the Y{State of Tamil Nadu]a Public Health
Board consisting of the following members, namely :—

(@) The Minister for Public Health ;
(%) the Minister for Local Administration ;

1°This expression was submitted for theexpression “Stats of
Madras'’ by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamll Nadu Adaptation of Laws {Scoond Amend-
ment) Ocder, 1969, . "
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(c) three Members of the YTamil’ Nadu
Legislature] nominated by the Government ;

(d) the Surgeon-General with the 2[State
Government |;

~ (¢) the Director of Public Health ;
(f) the Sanitary Engineer ; and

(g) one other officer of the Government
nominated by the Government,

(2) Members nominated under clause (¢) of sub-
section ( 1} shall hold office for a period of one year
from the date of nomination, but shall be eligible for
tg-nomination,

(3} The Minister for Public Health shall be the
President of the Public Health Board and the Director
of Public Health shall be its Secretary.

from time to time refer to it.

{2) The mectings of the Board and the mode of
transaction of business at such meetings shall be
governed by such regulations as may be framed by it.

(3) The proceedings of the Board shall not be
invalidated by reason of any vacancy in the office of
the President, the Secretary, or a member,

1This expression was substituted for the expression Madra.a
Lagislature " by the Tamil Naou Adaptation of Laws Order, 1970,
W] was daemd to have come into force on the 14th January 1969,
.t This ton was substituted for the expregsiin ** Government
r_Madus’E by dbid « ' v

N

£ (1) The Public Health Board shall advise the Fungtions of
the Pu
Government on such matters as the Government may 32,4
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Powers of the Government and of the Director of Public
. _ Health. o

o 6. (1) The Government shall héve' power to

inspect, control and superintend the operations of

local authorities under this Act.

(2) The Government may, from time to time,
define the powers to be exercised and the duties to be
performed by the Director of Public Health or any
member of his staff for the purposes of sub-section

«(I)‘

(3) Nothing contained in sub-sections (1) and
(2} shall be deemed to affect, or derogate from, any
powers possessed by the Government or the District
Collector under any other law for the time bzing in
force.

'[6-A. (1) The Government may, by notification,
direct that in respect of any function to be performed
by a local authority under this Act and specified in the
notification, the district board* and not the panchayat
shall be the local authority in all or any areas in the
district which are comprised within the jurisdiction of
a panchayat.

(2) Where a direction is issued under sub-section
(1) in respect of any function, the Government may,
by general or special order—

W (a) determine, or provide for the determination
of, the expenses incurred by the district board* in
performing such function in the area or areas comprised
within the jurisdiction of any panchayat or panchayats,
and

(b) apportion, or provide for the apportion=
ment of, such expenses between the district board*
and the panchayat or panchayats concerned.]

1 This section was inserted by section 3 of the Madras Public
Health (Amendment} Act, 1341 (Madras Act XIX of 1941), re-enacted

tly by section 2(1) of, and the First Schedule to, the Tamil
Radu Re-enscting Act, 1943 (Tamil Nadu Act X of 1949),”
*Now the panchayat union council, ' :
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7. The Director of Public Health may, from time
to time as occasion requires, recommend for adoption,
by any local authority, such measures as may

Powers of the
Director of

Public Health
to advise Jocal

necessary for improving the public health administras authorities.

tion in the local area, or for safeguarding the public
health thercin : '

Provided that if on account of financial or other
reasons, any local authority is unable to carry out such
measures, or if there is any difference of opinion between
the local avthority and the Director, the matter shall
be referred to the Government whose decision shall be
final.

»

Public Health Estallishments of Local Authorities.

8. (1) The public health establishment of every Public Health
local authority fother than the Corporation of Madras) :‘r‘éffgm locai

shafl be on such scale as the Government may from
time to time direct.

{2) The authorities wio may make appointments
to the public health establishments refetred to in sub-
section (1), the conditions of service of the members
of such establishments, ard the duties of such members
shall, notwithstanding anything contained in the
YTamil Nadu ] District Muniz.palities Act, 1920, or the
[Tamil Nadu] Local Bourds Act, [920°, be governed by
°f regulations, not inconsistent with this Act, made by
the Government®, Such regulations may lay down
the extent to which the Director of Public Health shalil
have disciplinary control over the members of such

‘ ~public health establishments.

s These words were substituted for the word ** Madras ** by the
Tamil Nadu Adaptation ef Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

2 Now the Tamil Nadu Districi Beards Act, 1920 (Tamil Nadu
Act X1V of 1920).

3 Under section 34(7) of the Tamil Nadu Village Panchayats Act,
1950 (Tamii Nadu Act X <f1950), the provisions of that section shall
apply also to public health establishments in panchayats notwith-
standing anything contained in the Tamil Nadu Public Health Act,

1939.
25-14-—41-»
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[8-A. (1) Notwithstanding anything contained in .
section 8, every person who, under the regulations made
under sub-section (2) of section 6 of the Travancore-
Cochin Public Heaith Act, 1955, was holding 2 post Travan.
in the public health establishment of any local authority core—
in the transferred territory immediately before the SO
date of the extension of this Act to the said territory of 1955,
shall be entitled to receive from the local authority
concerned conditions of service not less favourable
than those to which he was entitled under. the said
regulations immediately before the said date.

(2) If any question arises as to whether any
person was holding any such post as is referred to in
sub-section (1), immediately before the date of the
extension of this Act to the transferred tesritory, the
decision of the Government on the question shall be
final.

Explanation—For the purpose of this section, the
cxpression ‘' transferred territory ’* shall mean the
Kanyakumari district and the Skencottah taluk of the
Tirunelveli district.]

9. (1) A local authority shall, if so required by
the Government, inciude the post of a Health Officer
in its establishment schedule.- |

(2) Notwithstunding gnything contained in the fTami
A Tamil Nadu] District Municipalities Act, 1920. or the Nadv]

‘[ Tamil Nadu] Local Boards Act, 1920°, the Govern- Al‘*gczto‘:' of
ment-— ' [ Tamil
Naduy] -

(@) shall appoint the Health Officers of all the Aer Xiv
focal authorities {ather than the Corpocation of of 1920.
Madras) in respect whercof a direction is issued under
sub-seetion (1) ; and _
- Thl_:m;th\ n was Enserte(l by segtion 'l.“;.c.lf, and th:f.: Sr\.‘.&':.t;d
Schedule to, the Tamil Nadu (Transferred Territery) Extension of
Laws act, 1965 {Tamil Nadu Act 22 of 1965),

TThese wards were subsiituted for the word “ Madrag ™ by the
Tamil Nudu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptaticn of Laws (Second Amendment) Order, 1969.

* Now the Tamil Naduo District Boards Act, 1920 (Tamil Nadu Act
Xiv DF_I‘JQU)- . :

4

———
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(6) may recover from each such local authority,
the whole or such proportion of the salary and allowan-
ces paid to the Health Officer, and such contribution ;!
towards his leave allowances, pension and provident
fund as the Government may, by general or special
order, determine.

10. (1) In the event of the prevalence or threatened Appointment
outbreak of any infectious disease in any local area, ';}’wﬁt;lwmy
or of any unusital mortality therein, the Government j om omoes
may, by order, appoint temporarily for such pericd
as may be specified therein, one or more additional
Heaith Officers, for the tréatment of such infectious
disease and preventing it from spreading, or for investi-
gating the cause of, and preventing, such mortality,

as the case may be.

(2) For the purpose of sub-section (1) the
Government may appoint any medical practitioner
registered under the [ Tamil Nadu] Medical Registra-
tion Act, 1914, either on an honorary basis or on such
salary and allowances or both as the Government may
fix, The salary and allowances shall be payable from
the funds of the local authority.

11. The Government may, by general or special petegation
order, authorize any officer of the Government or of of powers of
a local authority to exercise such of the powers of a
Health Officer under this Act, in such area, and subject
to such restrictions, limitations and conditions and to
such control and revision, as may be specified in such
order.

Officer.

12. (1) Notwithstanding anything cohtained in this Appoint-
Act or in any other Act of Aaifovemng the local AEPY'or

: the Goverpment persons I
may, by general or special order, appoint any person ot Soraout.
persons to carry out such provisions of this Act, and gom of this

in such areas, as may be specified in the order, ~ Act,

* Thege words were substituted for the word ¥ Madrag # by the
Tami! Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Secom‘f Ammdment) Order, 1969,
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(2) The expenses incurred by such person or
persons in doing so shall be met from the funds of the
local authority or authorities concerned, either wholly
or in part and where more than one local authority is
concerned, in such proportions, as may be determined
by the Government.

13. (1) Subject to such rules as may be prescribed
including rules for consultation with the executive
authorities concerned, the Director of Public Health
shall have power—- :

(@) to transfer any member of the public
health establishment of a local avthority to the public
health 2stablishment of another local authority ; and

() in times of emergency, to assign one or
more members of the pubiic health establishment of one
local authority for temporary duty in the area of
another local authority.

(2) Nothing contained in clause (2} of sub-
section (1) shall apply to the Corporation of Madras.

(3} in the case referred to in clause (b) of sub-
section (1), the local authority within whose jurisdic-
tion the member or members of the public health estab-
lishment of ancther local authority are working, shall
pay for the period of such temporary duty, the salary
and allowances of such member or members and such
contribution towards their leave allowances, pension
and provident fund as the Government may, by gene-
ral or special order, determine, '

14. (1) The Heaith Officer in charge of any local
area shall exercise supervision and control over all other
members of the public health establishment in such
area.

(2) (@) Save as otherwise provided in this Chap-
ter or in any rules or regulations made under it, ap
appointments, transfers and puntshments of the mem-
bers of the public health establishment under the super--
vision and control of the Health Officer shall be made

by the Health Officer, subject to the approval of the

Soranghad
Lot

i

executive authority.
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(6) If for any reason the executive authority -
disagrees with the orders of the Health Officer under
clause (a), the executive authority shall refer the matter
to the Government whose decision shall be final,

18, Every local authority shall provide its Health 1o
Officer with such clerical assistance, office accommoda- authority to
tion, furniture, equipment, stationery, and forms as Eé“"‘uda‘i
may in the opinion of the Director of Public Health fac?ﬂﬁc;w
be necessary for the proper conduct of the business of gtﬁ-i gealth

such Health Officer. T

16. Notwithstanding 'anything contained in the lzﬁ‘:lth;:rrisa--
ion

Madras City Municipal Act, 1919%, the *[Tamil Nadu] oot

Act IV of District Municipalities Act, 1920, the® [Tamil Nadu] Officer to

1919,
[Tamil

Local Boards Act, 1920%, ‘(the '[Tamil Nadu] Village perform the
Panchayats Act, 1950°), the Madras Prevention of functions of
Adulteration Act, 19)8%, and the Places of Public Re- sutherity
sort Act, 188%°, the Health Officer of the local authority i ptla'tl:] i
shall perform such of the functions, and discharge such mﬁ[ers.

of the duties, of its executive avthority in regard to

public health matters under any of the provisions appli-

cable to such local authority contained in the Acts afore-

said, subject to such appeal and contro! as the Govern-

ment miy, by general or special order, determine.

! These words were substituted lor the word ** Madras ** by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws{Sccond Amendment) Order, 1949,

? The short title of this Act has now been altercd as the Madras
Clity Musnicipal Corgoration Act, 1919,

* Now the Tamil Nadu District Boards  Aet, (920 (Tami! Nadu
Act XIV of 1920).

* These words end figures were insertert by section 134 (iv) of the
Tamil Nadu Village Panchayats Act, 1950 (Tamil Nadue Act X of

19509,
5 Now the Tamil Nadu Panchayats Act, 1958 (Tami! Nadp Act
XXXV of 1958), i
*Repraled by Central Act XNXVIL of 1954,

t Naw the Tamil Nadu Plages of Public Resort Act, 1884,

|

i
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CHAPTER III

WP

Water-supply.

17. (1) Every local authority may, and if thé
Government so direct shall, provide or arrange for
the provision of a sufficient supply of drinking water
for consumption by the inhabitants of the area within
its jurisdiction.

(2) The local authority shall, so far as may be
practicable, make adequate provision for securing——

(@) that the water-supply is continuous
throughout the year, and

() that the water supplied is at all times
wholesome and fit for human consumption.

_ (3) A local authority may also provide or arrange
for the provision of a sufficient supply of water for other
domestic purposes or for non-domestic purposes.

18. (1) If in the opinion of the Government, a
local area does not possess a sufficient supply of whole-
some water fit for the consumption of its inhabitants,
they may direct the local authority concerned, cither
singly or in combination with the local authority or
authorities having jurisdiction over any local area or
areas in the neighbourhood which are similarly situated,
to execute within such time as the Government may
fix, such works as may be directed by the Government
for providing a sufficient supply of wholesome water
fit for human consumption.

(2) A local authority may with the previous
sanction of the Government—

(a) construct, lay, or crect filters, reservoirs,
engines, conduits, pipes or other works without the
limits of its local area, for supplying such area with

waler ;
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(&) purchase or take on lease any water-work,

- OF any water, or any right to store or to take or convey

- water, either within or without the limits of the local
area; and ' '

(¢) contract with any local authority or other : ]
person or agency for the supply of water. g

1939 : T.N. Act 1)

(3) A local authority may, with the previous ¢
sanction of the Government, by public notice, declare
any lake, stream, spring, well, tank, reservoir, pond
or other source of water-supply, whether within or
without the limits of its local area (other than a source
under the control of the Governmem), from which
water is or may be made available for the use of the
public in the local area for domestic purposes, to be a
source of public water-supply for such purposes and
every such source shall thereafter be under the control
of the local authority only to the extent necessary for
Such purposes.

from any water-main belonging to, or in the control of, Goveroment
a local authority for supplying water to any other area, :‘?ad“‘"

4 1 ter from
subject to such payment bclpg made to the local water-main
authority concerned and subject also to such other be]:ﬁsinz to
conditions as the Government may consider reason- ium":my-

able :

Provided that before taking action under this sec-
tion, the Goverement shall communicate to the local
authority the grounds on which they propose to do sc,
fix a reasonable period for the local authority to show
cause against the proposal, and consider its expla-
nations or objections, if any.

3
19, The Govermuent shall have power to take water Power of 1
i

20. (1) The Collector of the district, or any other Powerof
officer appointed by the Government in this behalf, g‘;‘,i‘?g;’;
may cause inquiries to be made in any local area or te Watere

part thereof, with a view to ascertaining— supply, 2

(a) whether the source of water-supply for such e
local area or part is contaminated from any causs e
ageinst which effective means of protection caa

taken, and 3 g




Iy ey e e,

650  Public Health '[1‘939': TN, Act III

(b) whether the provision of any additional
source or sources of water-supply is necessary for such
local area or part.

(2) The Collector or other officer aforesaid may,
after taking into' consideration the result of such
inquiries, by notice, direct that any source of water-
supply be cleaned, improved, repaired or otherwise
protected from contamination, or that such additional
source or sources of water-supply be provided, as the
¢ase may be;

: Provided that before issuing a notice under this

sub-section, the Collector or other officer shall give
the authorities or persons affected, a reasenable oppor-
tunity to make any representations they may wish to
make and consider the same-

(3) Against any direction issued by the Collector
or other officer under sub-section (2), an appeal shall
lie to the Government whose decisicn «Lall ke final.

(4) (@) Evuiy notice issued under sub-section (2)
shall specify the nature and extent of the works to be
oxccuted, the estimated ecst thereof, and the authority
ot authorities or the personor persons by whom, and
the period within which, they are to be executed.

() The notice shall either—
(i} be published in the prescribsd  manner
Gt
(i} be served on the local authority or on

the person owning or having contrel over the
source of water-supply, as the case may be, in the pres-

cribed manner.

(5) 1f the  direction contained in any notice
isstied under sub-section (2) have not been satisfac-
torily complied with, the officer issuing the notice
may- bimself cause the works specified in the notice 1o
be sxecuted, provided that he may, on sufficient cause
being shown, extend the period specified in the notice,
or modify or rescind any direction contained therein,
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(6) (@) If a water-tax is imposed inthe local area,
the cost of carrying out the works specified in the notice
is used under sub-section (2)whether such works are
executed by the authority or person specfied thercin .
or under sub-section (5) by the officer issuing the o
netice, shal) be borne by the local authority concerned.

by If ro water-tax is imposed in th: local area,

such cost shall be borne by the inhabitants of the local
area who, on inq.iry, are found to be bonefied by the
works or shull be shared between such inhabitants
and the local authority concerned in such p opor-
tions 4s may be determined by the Government.

Explanation.--For the purposes of this sub-sec-
tion, water-tax® means--

{z) atax levied under secuion 25 of this Act, or

(h) a water and drainage-tax levied under section 1{Tamit
&. (1) (b) ol the [Tam'] Nadu] District Municipali- R‘:t‘j%]of

ties Act, 1920, or under section 99 (-} (b) of the Madias 1920,
City Municipal Act, 1919*, or Y Tamil
Nadu}
. . - L ALy
() a tax levied under section {2) 75 of the 1 Tamil of1919,
Nadu] Local Boards Act, 19702 for the specfic pur- {Tamil
pose of execu.In v, mainlaining or improving any work ,I:;cl?g;]lv
for the supply of wate, *or of 1630,

' {d) an udditional house-tax levied under rule 19 siramil
of Schedule [V to the Y[Tamil Nud | Local! Boaris Nﬂd@
Act, 16207, for ihe purpose of providing a water r,fcfg‘gé_v
system or a combined waler and drainzge system.j

Thoese words were sobsttuied for the word * Madras® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Famil Nadu Adapt tion of Laws (Second Amendmenty Ocder, [969,

2Now the Tamil Nadu District Bourds Act, 1920 (Tamil Nadu
Act X1V of 192u0).

*The word “or™ and vliuse (/) were sddgd by section 4 of the
Madras Public H-alth  (Amendment) Act, 1941 (Madras Act
NXIX of 1941) re-enacted perminentiy by section 2 (1)of, aad  the
First Schedule tu, the Tumil Nadu Re-emacting Act, 1949 (Tamil
Nadu Act X of 1949y,

4 The short title of this act has now been altercd to the Mudrgs
City Muncipal Corporation act {919,
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21. If the Director of Public Health is satisfied
upon investigation that any source of public water-
supply in a local areais contaminated or is subject to
imminent risk of contamination by reason of un-
satisfactory location, protection, construction, opera-
tion or malntenance, and speedy remedy or immedi-
ate prevention is, in his opinion, desirable, he may, by
order, direct the local authority to take such measures
as may be specified therein ; and the local authority
shall take actton accordingly.

22. In the case of any railway in the '[State of
Tamil Nadu} the Government may, by general or spe-
cial order, require the authority administering the
railway to submit for analysis, to such person or insti-
tution, in such manner, and at such intervals, as may
be prescribed, samples of drinking water supplied
by such authority at any station or stations on such
railway. For such analysis, the authority aforesaid
shall pay to the Government such fee as may be pres-
cribed by them.

23. Tie Government shall have power to make
rules providing for the protection and periodical
exasunation of sources of water-supply in the ¥ State].

24. (1" The Health Officer may at any time by
written notice require that the owner of, or any person
having contre} over, any lake, stream, spring, well,
tank, reservoir, pond or other source of water-supply
which is used for drinking, bathing or washing clothes
shall, whether the same is private property or not,
within a reasonable time to be specified in the notice,
or in any case falling under clause (¢} within such

! This expression was substituted for the expression ‘‘ State of
Madras > by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptetion of Laws (Second Amend-
ment) Order, 1969,

* This word was substituted for the word ** Prevince™ by the
Adaptation Qrder of 1950, : _
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time as may be specified in the potice not being less
than thirty-six houfs from the receipt thereof—

(¢) keep and maintain any such source of
supply in such manner as the Health Officer may
direct ; or

(&) cleanse any such source of water-supply
from silt, refuse and vegetation ; or

(¢) protect any such source of water-supply
from pollution by surface drainage in such manner
as the Health Officer may direct ; or

(d) fill in, repair, protect or enclose in such
manner 48 the Health Officer may direct, any such
source of water-supply, if for want of sufficient repair,
protection or enclosure, such source of water-supply
is in his opinion dangerous to the health or safety of
the public or of any persons having occasion to use or
to pass or approach the same 3 or

(e) desist from using, and from permitting
others to use, for drinking purposas any such sotrce
of water-supply if, in the opinion of the Health
Officer, the water is unfit for drinking ; or

(f) close any such source of water-supply
either temporarily or permanently, or fill up, enclose
or fence the same in such manner as the Health Officer
considers sufficient to prevent the use thereof for
drinking purposes, if in his opinion the water is unfit
for drinking ; or :

(g) drain off or otherwise remove from any such
source of water-supply, or from any land or premises
or receptacle or reservoir attached or adjacent thereto,
any stagnant water which the Health Officer considers
1o be either injurious to health or offensive to the
neighbourhood :

Provided that the provisions of clauses («) and ()

~ shalf not apply to a strcam

Provided further that a notice shall not be issued
under clause {f) unless a notice has first been

“issued under clause (€) and the source of water-supply
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in question continues to be used for drinking parposes
notwithstanding the issue of such nosice, and ithe Health
Officer considers that such use cannot be prevented
otherwise than by the issue of a notice under clause (/).

(2) If the owner or person having control as
aforesaid fails or neglects to comply with any notice
issued under sub-section (1) within the time specified
therein, the Health Officer may, if immediate action
is necessary to protect the healih or safety of any person
or persons, at once proceed to execute the work speci-
fied in such notice, and all the expenses incurred in
respect thereof by the Health Officer shalt be paid by the
owner of, or person having control over such sogrce
of water-supply, and shall be recoverable as if it
were a tax due to the local authority concerned

Provided that in the case of any private souree

‘the water of which is used by the public or by any sec-

tion of the public as of right, the expenses which have
been incurred hy the Health Officer or which, in the
opinion of the focal authority have been necessarily
incurred by the owner of or person having control
over, the source of water-supply shall be paid from the
funds of the local authoriy.

25. (1) Any foca! authority may. with the pre-
vious sanction of the Goverament, and shail, o so direc-
ted by them, levy within s area ocany pact theve-
of, any tax which may Db necessary for providing
water-supply in such arca or pari.

(2} Any tax fevied under sub-section (1) may be
a new 1ax levied on such basis assessed and realized
i such manper as may be sanctioned or directea by
the Government, or may be'a tax or additional tax
levied under any head of taxation specificd in any law
for the time being in force governing the tocal authority
concerned in which case all 1he provisions of such
law relating to the incidence, assessment or realiza-
tion of a tax under such head or in any manner con-
nected therewith shall be applicahle to the tax or addi-
tionai tax, with s:¢ch modifications and pestictions,
if any, as Mmay be pressc b

!
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(3) (a) The rates at which any tax may be levied
under this section shall be determined by the logal
authority with the previous sanction of the Govern-
ment in case the tax is levied by the local authority
of its own motion , and by the Government in case the
tax is levied at their direction.

(b) The local authority may with the previous
sanction of the Government and shall, if so directed
by them, alter the rates at which any such tax is to be
levied.

(4) (a) Everydocal authority levying a tax under
this section shall earmark the net revenue therefrom
for expenditure on the execution, maintenance and
improvement of works of water-supply in the local
atea of part thereof within which it is levied.

(4) Such revenue shall be expended in accor-
dance with such orders as may be issued by the Govern-
ment in this behalf,

(5) Nothing contained in this section shall be
deemed to affect the power of the Corporation of
Madras to levy a water and drainage tax under section \[Tami)
99 (1) (b) of the Madras City Municipal Act, 1919,* Nadu)
or of any municipality governed by the Tamil Nadu} Act IV
District Municipalities Act, 1920, to levy a water and ;)f 1919.
drainage tax under section 81 (1) (5) of that Act *for Egﬁ']"
of any local board governed by the *(Tamil Nadu) Act v
Local Boards Act, 1920°, to levy an additional ©! 1929
house-tax under rule 19 of Schedule 1V to that Act ;ET:}ITI
for any purpose specified in that rule]. AoLXIV

. e O 1920,
1 These words were substituted for the word * Madras ™ by the :

Tamit Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Qrder, 1969,

z These words and figures wers added by section 5 of the Madras

Public Health (Amendment} Act, 1941 (Madras Act XIX of 1941), : -

re-enacted permanently by section 2 (1) of, and the Figst Schedule to,
the Tamil Nadu Re-enacting Act, 1949 (Tamil Nadu Act X of 1949),

¢ Now the Tamil Nadu District Boards Act, 1920 (Yamil Nadu
Act XTIV of 1920). A

City Municipal Corporation Act, 1919, *

o TS SN )
*+ The short title of this Act has now been, altéred as the Madras L
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26. No owner of any dwelling-house which may
be constructed or reconstructed after the commence-
ment of this Act in any vrban local area shall occupy
it, or cause or permit it 40 be occupied, until he has
obtained a certificate from an Officer of the Public
Health Department of the local authority concerned,
not below the rank of Health or Sanitary Inspector,
that there is within the house, or within a reasonable
distance therefrom, a supply of wholesome water
sufficient for the domestic purposes of the inmates
of the house. '

CHAPTER 1V
Drainage.

27. (1) Every urban local aunthority shall, so far
as the funds at its disposal may permit, provide and
maintain a suflicient and satisfactory system of public
drains for the effectual draining of its local area.

(2) If, inthe opinionof the Government, any local
ares or part thereof should, for any special reason,
be provided with a system of public drains or with
any other means of drainage, they may direct the
local authority to provide or execute, within such time
as may be fixed by them in this behalf, such works as
may be considered necessury by them.

(3) The local authority shall at all times keep
in good repair all drains, cesspools and the like vested
in ur '(belonging 1o i),

28. (1) If any premises are in the opinion of the
Health Officer without sufficient means of effactual
drainage, he may, by notice, direct the owner of such
premises to construct a drain leading therefrom to
the nearest public arain or other place set apart by
the local authority for the discharge of sewage :

! These words were substituted for the words * belonging to them” .
by scction 6 of the Madras Public Health (Amendment) Act, 1941 ©
{Madras Act XIX of 1941}, roepacted permanently by section
2 {1) of, and the First Schedule to, the Tamil Nadu Rewenacting Act,
1949 (Tamil Nadu Act X of 1949}, S
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Provided that—

{a) the cost of constructing that portion of
the drain which is situated more than one hundred feet
from the said premises, shall be paid from out of the
funds of the local authority concerned ; and

(b) if, in the opinion of the Heaith Officer,
there is no public drain or other place set apart for
the discharge of sewage within a reasonable distance
of such premises, he may, by notice, require the owner
of the premises to construct—

(i) a closed cesspool, tank, filter or other
work of such material, stze and description, as he may
direct ; and

(ii) a house-drain communicating with such

closed cesspool, tank, filter or other work,

{2) Where by reason of a local authority chan-

ging its system of drainage or undertaking a new system.
of drainage, it becomes necessary for the cwner of
any premises to reconstruct or alter any drain, the
cost of the reconstruction or aiterution of such drain
shall be borne wholly by the local authority, or wholly
by the owner, or partly by the local authority and
partly by the owner, in accordance with such rules as
may be prescribed.

29, Where a house-drain belonging to one or more Drains in
premises has been laid in any private street which is JLYAY

common to more than one premises and the Health
Officer considers it desirable that any other premises
should be drained into such drain, he may, by notice,
require the owner of such premises to connect his
house-drain with such first-mentioned drain ; and the
owner or owners of such first~mentioned drain shall
thereupon be bound to permit such connexion to be
made ;

Provided that no such connexion shall be made—

(@) except upon such terms as may be mutually
agreed upon between or among the owners concerned,

L ]
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. (b) in default of such agreement, except upon
such terms as may be laid down by the local authority
and in particular, until any payment which may be
directed by the local authority to be made to the owner
or owners concerned, has been duly made.

30, (1) Drains for the drainage of huts shall be
of such size and description, and be constructed of
such materials, as may be considered by the Health
Officer to be practicable, having regard to the circums-
tances of the locality and the position of the nearest
public drain or other place set apart by the local autho-
rity for the discharge of sewage.

(2) If the Health Officer considers that a new
drain should be constructed for the benefit of the
occupants of any hut, he may, by notice, require the
owner of the land on which such hut stands, to construck
such drain and such owner shall construct such drain,
and cause it to be cleansed and repaired to the satisfuc-
tion of the Health Officer.

31. For the purpose of efficiently draining any
land or building the Health Officer may, by notice,
require the owner of any court-yard, alley, lane, passage
Or open space—

() to pave the same with such material and in
such manner as may be approved by the Health Officer
and to keep such paving in proper repair ;| or

() to raise the level of such covrt-yard, alley,
lane, passage or open space.

Explanation.—Tt shall be open to the Health Officer
to require that in any case both the measures specified
in clauses (¢) and (b} of this section shall be taken.

32. (1) -No person shall construct a cesspool—

(a) beneath any part of any building or within
fifty feet of any tank, reservoir, water-course or well
or within such other distance therefrom as the Health
Officer may consider to be practicable having repard

- to the circurnstances of the locality ; or
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(b) within any local area, or outside such
area but within three hundred feet of any reservoir
used for the storage of filtered water to be supplied
to such area, except upon a site and in a position which
- have been approved in writing by the Health Officer.

(2) The Health Officer may, at any time, by
notice, require any person within whose premises any
cesspool is constructed in contravention of sub-section
(1) to remove such cesspool or to fill it up with such
material as may be approved by him.

33. No owner of any building constructed or re- ng;gg_“’“
~constructed after the commencement of this Act in pation of
any urban local area shall occupy it, or cause or permit new
it to be occupied, until he has obtained a certificate Wi“tll]lill‘.:tg
from the Health Officer that the building has been drains,

provided with sufficient means of drainage.

34. No person having control over any building Sullage orl
sewage not)

or land shall cause or allow— to be let out
into streets,

(a) the water of any sink, sewer, latrine, or sani-
tary convenience, or any other liquid or other matter
which is, or is likely to become, offensive, to run or
drain into or to be thrown or put upon, any street or
open space or to soak through any external wall ; or

(b) any offensive matter from any sewer,
latrine or sanitary convenience, to run, drain or be
thrown into a surface drain in any street.

35. No person shall, save as may be generally or Injurious
specially prescribed, throw, empty, or turn, or suffer og’;"é‘l‘s’f
or permit to be thrown, emptied or turned or to Dass, charged
into any public drain or into any drain communi- into public
cating with a public drain— drains. |

(@) any matter likely to injure the drain or to
interfere with the free flow of its contents, or to affecs - ¢
prejudicially the treatment and dlsposal of such ¢one |
tents ; or g ;

1% 44 an
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(b) any liquid being refuse or stream or other
liquid which is either alone or in combination with
the contents of the drain, dangerous, or the cause of
& nuisance, or prejudicial to health ; or

(¢) any explosive or inflammable substance.

36. No person shall, save as may be generally ot
specially prescribed-—

(1) put, or cause to be put, or cause to fall or
flow or be carried, or knowingly permit to be put or
to fall or flow or be carried, into any water-course—

(@) any solid or liquid sewage matter, or

(&) any poisonous, noxious or polluting liquid
proceeding from any manufactory or manufacturing
process, or

(2) put, or cause to be put, or cause to fall or
be carried, or knowingly permit to be put or to fall or
be carried, into any water-course, so as, either singly
or in combination with other similar acts of the same
ot any other person to interfere with the due flow of
such water-course, or to pollute the water therein, the
solid refuse of any manufactory, manufacturing
process or quarry, or any rubbish or cinders, or any
other waste or putrid solid matter, or

L.commit nuisance in or in the neighbourhood
of any water-covrse,

CHAPTER V

Sanitary Conveniences.
?

37. Bvery local authority shall proﬁide and main-

tain in proper and convenient places a sufficient number
of ‘sanitary conveniences for the use of the public and
Gatiseall such places to be kept in proper order so as

#'muisance or injurious to health.
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38, If in any local arca any building intended for New houses
human habitation is constructed or is reconstructed t%‘fgm
after being pulled down to or below the grouad floor, P ith sani-
the owner thereof shall provide such sanitary convenien- tary con-
ces and in such positions as the Health Officer may veniences.

by notice, require.

39. (1) If any building intended for human habi- Additionz|
tation is without any sanitary convenience or if, in Saritary
the opinion of the Health Officer, the sanitary conveni- 2,‘";‘3;“““
ence o¢r conveniences providcd therein are in-
sufficient, having regard to the number of
persons occupying the building, or are inefficient,
or are objectionable on sanitary grounds, he
may, by notice in writing require the owner of such
building—

(@) to provide such sanitary conveniences or
such additional sanitary conveniences and in such
positions, as may be specified in the notice ; or

(b) to make such structural or other alterations
as may be specificd ia the notice,

(2) Every owner of the ground on which a group
of six or more huts stands shall provide such latrine
accommodation, in such positions, and within such
titne as the Health Officer may, by uwotice, require, for
the use of the inhabitants of such gx-mp of huts,

40. (1) All iatrines shall— - Mode of
: consfruction

(¢) be so constructed as to screen persons usmg of latrines,
the same and the filth from the view of persons passing
by or residing in the neighbourhood ; and

(b} be maintained, repaired, altered and used
in accordance with the rules and by.laws made under
this Act.

(2) If any Jatrine opening on any street, whether
such latrine be erected betfore or after the commence-
ment of this Act, is so placed or constructed as to be

inuisance or offensive to public decency, the Health
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Officer may, by notice in writing, require the owner
10 Temove it or 10 carry out such improvements therein
and within such time as may be specified in the notice.

(3) When any latrine is used in common by the
occupiers of two or more premises or by the members
of two or more families, no person shall injure or im-
properly foul any such latrine or anything used in
connexion therewith. -

CHAPTER VT
Abatement of Nuisances.

41, Without prejudice to the generality of the
definition of the expressicn * nuisance * contained in
clause (25) of section 3, the following shall be deemed
specifically to be nuisances for the purposes of this
Chapter :- - i

{1) any premises in sucha state as to be prejudi=
cial to health or a nuisance ;

(2) any pond, pool, ditch, gutter, water-course,
water-trough, latrine, cesspool, drain or ashpit which
is so foul or in snch a state as to be prejudicial to health
Or 4 nuisance ;

(3) any animal kept in such a place or manner
as to be prejudicial 10 health or a nuisance ;

(4) any accumulation or deposit of refuse or
other matter which is prejudicial to health or a nui-

sance ,

(5) any factory (not being a factory governed by cpnira
the provisions of the Factories Act, 1934%), workshop Act XXV
or workplace, which is not provided with sufficiens of 1934
means of ventilation, or in which sufficient ventilation

! See now the Factories Act, 1948 {Central Act LXIIT of 1948),

i




is not maintained, or which is not kept clean or not
kept free from noxious efftuvia, or which is so over-
crowded while work is carried on as to be prejudicial
to the health of those employed therein ;

(6) any fireplace or furnace which does not ds
far as practicable consume the smoke arising from the
combustible used therein, and which is used for worka
ing engines by steam, or in any mill, factory, dyehouse,
brewery, bake-house or gas-work, or in any manufac-
turing or trade process whatsoever ;

(7) any chimney sending forth smoke in such
quantity as to be a nuisance ; and

- (8) any noise, vibration, dust, cinders, irritating
smell or offensive odour produced by a factory, work-
shop or workplace which is a nuisance to the neigh-

bourhood.

42. Every urban local authority shall— Detection
of nuisance,

(4) cause its local area to be inspected from time
to time with a view to ascertain what nuisances exist.
therein calling for abatement under the powers con-
ferred on such authority by this Act ; and

(b) enforce the provisions of this Act in order
to abate such nuisances. _

43. Any person aggrieved by a ntuisance in any local Information
area may give information of the same to the Health regardiog
Officer or any other Officer of the public health establj. MS87°

shment of the local authority.

44, If the Health Officer is_ satisﬁed, whether upon Power of
information given under section 43 or otherwise of Health
he exi f : h b : . Officar fo
the existence of a nuisance, he may, by notice require shaia
the person by whose act, default or sufferance the nuismncs.
‘nuisance arises or continues, or, if that person cannot

~ bo found, the owner or occupier of the premises on
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which the nuisance arises or continues, t0 abate the
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nuisance and 1o execute such works and {gke such
steps as may be necessary for that purpose @

Provided that—

(a) where the nuisance arises from any defect
of a structural character, the nouce shall be served on
the owner of the premises ; and

(b) where the person causing the nuisance cannot
be found and it is clear that the nuisance does not
arise or continne by the act, default or sufferance of
the owner or the occupier of the premises, the Health
Officer may hirnself forthwith do what he considers
necessary io abate the nuisance and to prevent a re-
enrrence thereof. . :

45. If the person, oo whom a notice to abate a
nuisance has been served under section 44, makes
default in complying with any of its requirements
within the time specified therein, or if the nujsance
although abated within such time is, in the opinion
of the local authority, likely to tecur on the same
premises, the local authority may arrange for the exe-
cution of any works necessary to abate the nmisance
or 10 prevent its recurrence, as the case may be, and
may recover the cost from such person as if it were
a tax due to the local authority.

46. Where a house or other building is, in the
opinion of the Health Officer, unfit for human habi-
tation by reason of a nuisance existing therein, he may
apply to a Magistrate (not being a Magistrate of 1he
third class*) to prohibit the use of such house or build-
ing for human habitation unul it is rendered fit

“therefor. o

» According to clause (5) of sub-section (3) of section 3 of the Code
of Criminal Progedure, 1973 (Centrad Act 2 of 1974), which came into
‘foree on the 15t April 1974, any reference toa M:fistrata of the third
clats sball be covstrued as a reference to a Judicial Magistrats of the
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47. (1) A local authority may sell any materials Disposalof
which have been removed by it from any premises articles
(including any street), when executing works under ‘:I;'}f;‘*“d
this Chapter or otherwise carrying into effect the abating
provisions thereof, if such materials are not claimed tuisance.

and taken away by the owner before the expiration

. of seven days from the date on which they were remo-

ved by the local authority.

: (2) A local authority selling any materials under
sub-section (1) shall pay the sale-proceeds to the person
to whom the materials belonged, after deducting
therefrom the amount of any expenses recoverabie
from him by such authority.

(3) The provisions of this section shall not apply

to any offensive matter removed by a local authority

under the Act governing such authority.

48. The executive authority or any officer of the Powersof
Public Health Depariment of the Government or of &7y anc
the local authority, not below the rank of Health or " rono™
Sanitary Inspector, may enter and inspect any premises
for the purposc of enforcing any of the provisions con-
tained in this Chapter :

Provided that—

(a) no such entry shall be made berween sunset
and sunrise except when a nwisance is caused by any-
thing done or omitted to be doue in the premises bet-
ween sunset and sunrise ; .

(5) no dwelling house shall be so entered without
the consent of the occupier thereof unless he has recei-
ved at least twenty-four hours previous natice of the
intention to make such entry ;

(¢) suflicient notice shall, in every case, be given
to enable the inmates of any apartment appropriated
to women to withdraw to some part of the premises
where their privacy may be preserved ; and

.
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(d) dua regard shall be paid, so far as may be
compatible with the exigencies of the purpose of the
entry, to the social and relipious usages of the persons
residing in the premises. -

49, If the local authority or iis 'Healfh Officer
Government  ymakes default in doing its or his duty under this Act

default by in regard to the abatement or prevention of nuisances,
. the Government may authorize any of their officers
authority. to perform such duty and for that purpose to exercise

any specified powers of the local authority or of its
Health Officer or of both, in the local area concerned
and the expenses incurred by such officers shall be
met from the funds of the local authority.,

80. If a nuisance under this Act within, or affecting

m@“{ any part of, a local area, appears to be wholly or partly
Y X :

t or ; caused by some act or default committed or taking
t;?;':’n place outside such local area, the local authority may

talke or cause to be taken against any person in respect

heal area. o : . A
of such act or default any proceedings in relation to
nuisances, authorized by this Act in the like cases and
with the like incidents and consequences as if the act
or default were committed or took place wholly within
such local area.
ohibition 41. (1) No person shall deposit, or cause or Suffer
the any member of his family or household to deposit any
p?ﬂttabish carcasses of animals, any dust, dirt, dung, ashes or
ain refuse or filth of any kind, any animal matter, any
eot, sic. broken glass, earthenware or other rubbish, or any

other thing which is or may be a misance, in any
strect ot in any arch under a street, or in any drain
beside a street, or onany open space (not being private
property), OF on any quay, jetty or landing place, or
on any part of the sca-shore, or on the bank of any
water-course, except in such receptacles as may be
provided or at such places, in such manner and at
guch hours as may be fixed by the Health Officer.
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(2) No person shall ease himself, or cause,
permit or suffer any member of his family or house-
hold to ease himself in any such street, arch, drain,
open space, quay, jetty, landing place, sea-shore or
bank aforesaid.

(3) Any person easing himself in any private
open space shall immediately cover up the excreta with
carth.

CHAPTER VIL

PREVENTION, NOTIFICATION AND TREATMENT
OF DDiSEASES.

PART 1.
Infectious Diseases in Gereral.

52. For the purposes of this Part, ¢infectious Infectious

disease * means (@) acute infiuenzal pneumonia, (b) an- diseases,
thrax, (c) cerebro-spinal fever, (d) chicken-pox,
(e)cholera, (f) diphtheria, (g) enteric fever, (A1) leprosy,
(1) measles, {f) plague, (k) rabies, () relapsing fever,
(m) scarlet tever, {#) smallpox, (¢) tuberculosis, (p)
typhus or (g) any other disease which the Government
may, from time to time, by notification, declare to be
an infectious disease cither generally throughout the
[State] or in such part or parts thereof as may be
specified in the notification. .

£3. (1) In the event of the prevalence or threatened Appoir}_t‘--
outbreak of any infectious disease in any local area, gggitionat
or of any unusual mortality therein, the local authority health staff.
concerned shall provide such additional staff, medi-
cines, appliances, equipment and other things as may, -
in the opinion of the Health Officer, be necessary for

* This word was substituted for the word *Province” by the .
Adaptation Order of 1950,
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the treatment of such infectious disease and preven-
ting it from spreading, or for investigating the cause

of such mortality, and preventing it, as the case may be:

Provided that, if the local authority does not
agree with the opinion of the Health Officer, the matter
shall be referred to the Direcior of Pubtic Health whose
decision shall be final.

(2) In the event aforesaid, if the Health Officer
considers that immediste action is necessary in the
interests of public health, he may, notwithstanding
anything comtained in sub-section (1), appoint such
additional staff and obtain such medicines, appliances,
equipment and other things as may be necessary, and
the expenses incurred in respect thereof shall be met
from the funds of the.local authority.

(3) Bvery appoiniment  made  under sub-
section (2) shall be reported forthwith to the executive
authority and by such authority to the local authority
concerned at its next meeting,

54. (1) (@) The local authority may, and if so

“required by the Government shall, provide or cause

10 be pl()\’ldbd hospitals, wards or other places for
the reception and treatmens of persons suffering from

mtfectious diseases.
{b) For the purpose of the reception and
treatment of such persons, a local authority may—-
(i) itself build such hospitals, wards or
places of reception, or

(1) contract for the use of any such hospital
or part of a hospital or place of reception, or

{iil) enter into an agreement with any person
having the management of any such hospital, for the
reception and treatment thercin of persons suffering
from infectious diseases,

{¢) For the purpose aforesaid, two or more
local authorities may in combination prowde 2
common hospital or place of reception,
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(2} A local authority shall not be deemed to
have discharged its obligation under sub-section (1)
unless the hospitals, wards or places of reception in
question are maintaited in  accordance with such
general or special orders as may from time to time
be issued by the Director of Public Health. -

55. A local authority may, and if so required by Provisionof
the Director of Public Health shall, 23’9“’“‘“

() provide and maintain suitable conveyances,
with sufficient attendants and other requisites, for the
free carriage of persons suffering from any infectious
disease ; and d

{b) provide proper places and apparatus and
establishment, for the disinfection of conveyances,
clothing, bedding or other articles which have bren
exposed to infection ; and when any conveyances,
- clothing, bedding or articles are brought to any such
place for disinfection, may cause them, at its discretion,
to be disinfected, either free of charge, or on payment
of such fee as it may [ix.

56, Every medical practitioner who, in the course Medical
of his practice, becomes cognizant of the existence of {’éaﬁf_’:""“s
any case of enteric fever or tuberculosis in any private jnformation
or pubiic dwelling other than & public hospital shall, of certain
if the case has not been already reported, give informa- g};”ggf;;“‘

tion of the saume with the least practicable delay—

(@) in municipal areas, to the executive authority,
the Health Officer or a Sanitary Inspector ; and

(b) in non-municipal areas, to the Health OmCCI',.
a Health or Sanitary Inspector or the village headmarn.

Explanation~In this section, *medical practi-
tioner’ includes a hakim or vaidya, whether registered
or not,

57. (lj If it appears to the Health Officer that the Prohibition

A i 3 i imfee Of the tusa
water in any tank, well or other place, if used for drink: of oot

-ing or-any.other domestic purpose, is likely to engender s;specreq
- or ¢4use the spread of any infectious disease, he may, source.

$
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by public notice, prohibit the removal or use of the
said water gemerally or for any_specified domestic

purpose.
(2) No person shail remove or use any water

in respect of which any such notice has been issued
tn contravention of the terms thereof.

58. (1) If it appears to the Health Officer that any -

person is suffering from an infections disease, and that
such person—

(a) (1) is without proper lodging or accom-

“modation, or

. (i) is lodged in a place occupied by more
than one family, or
(i) is without medical supervision directed
to the prevention of the spread of the disease, or
(iv) is in a place where his presence is a
danger to the people in the neighbourhood ; and

(#) should be removed to a hospital or other
place at which patients suffering from such disease
are received for treatrment,

the Health Officer may remove such person or cause
him to be removed to such hospital or place.

(2) If any woman who, according to custom,
does not appéar in public, is removed to any such

hospital or place—

(i} the removal shall be effected in such a
way as to preserve her privacy ; and

(i) special accommodation in accordance with
the custom aforesaid shall be provided for her in such
hospital or place.

(3) No person shall leave, or be taken away from,
any hospital or other place, referred to in sub-section

- (1) without the permission of the medical officer-in-
* charge or of the Health Officer.




1939 : T.N. Act T[]  Public Health . 6N

(4) Whoever—

{a) obstructs the removal of any person 1o any
hospital or other place under sub-section (1), or

' (#) leaves, or takes away any person from
any such hospital or place in contravention of sube
section (3},

shall be punished withjmprisonmér_tt which may extend
to three months, or with fine, or with both.

59. (1) No person who knows thar he is suffering
from an infectious diseasc not specified in Part 1T of
this Chapter shall expose other persons to the risk of
infection by his presence or conduct in—

{a) any market, theatre or other place of enter~
tainment or assembly, or

(6) any school, college, playground or such
other place, or

(¢) any hotel, hostel, boarding house, chouitry,
rest-house, or club, or

(d) any factory or shop.

Explanation—A person shall be deemed to know
that he is suffering from an mfectious disease within
the meaning of this sub-section if he has been informed
by the Health Officer or any other officer of the Public
Health Department of the Government or of a {ocal
authority, not below the rank of Health or Sanitary
Inspector, or a medical prac[itioner registered under
the YTamil Nadu] Medical Registration Act, 1914,
that he (s so suffering.

(2) No person who has the care of a person
whom he kunows to be suffering from an infectious
disease not specified in Part 1T of this Chapter shall
cause or permit that person to expose others to the

.risk of infectior by his presence or conduct in any

place referred to in sub-section (1),

1 These words were substituted for the word ** Madras* by
the Tamit Madu Adaptation of Laws Ovdoer, 1969, us amended by
the Tamil Nadu Adaptation of Laws (Second Amendment) Order,

n

Prohibition
of the
cxposure
of other
persons to
infection.




Prevenition
of infections
diseases
transmissible
from
ahimals,

Notified
discases

Sl A I e

Public Health [1939 : T.N. Act I

60. No person shall, while suffering from, or in
circumstances in which he is likely. to spread, any
infectious discase——

(@) make, carry or offer for sale, or take any
part in the business of making, carrying or offering
for sale, any article of food for human consumption ;
or

(b) engage in any other occupation without a
special] permit from the Health Officer of the local
guthority concerned or otherwise than in accordance
with the conditions specified therein.

61. If, in any local area, any iafectious disease
transmissible to man breaks out or isin the opinion of
the Health Officer likely to break out, amongst cattle,
or other animals, it shall be the duty of the Health
Officer to recommend to the local authority the adop-
tion of such measures as he may deem necessary for
suppressing or mitigating the disease or for preventing
the outbreak or threatened outbreak thereof ; and the
local authority shall consider such recommendations
and take such action thereon as to it nuty scem suitable,

Part

Notified Infectious Diseases.

62, In this Part, notified disease means, —

(a) cerebro-spinal fever,
(8) chicken-pox,

(¢) cholera,

() diphtheria,

(&) leprosy,

(f) measles,

() plague,

(k) rabies,
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{s) scarlet fever,

(j) small-pox, :

(k) typhus, or C -

(h any other disease which the Government
may from time to time by notification declare to be a
notified disease for the purposes of this Part either
generally throughout the *[State] or in such part or
parts thereof asmay be specified in the notification.

63. (1) The Health Officer may, in cases of emer- gecupation
gency, with the sanction of the District Collector, enter of houses
upon, occupy and use, or depute any person to enter :gg’;‘;}’:ﬁ
upon, occupy and use, witho:ft having recourse to the of infection.
provisions of the Land Acquisition Act, 1894, any '
building or place which, in the opinion of the Health
Officer, is required, and is suitable for any purposes Sentral
connected with the prevention or control of infection 1394,
 from a notified disease : '

Provided that, if the building or place is occupied,
notice shall be given in writing to the occupant, or
be conspicuously affixed on such building or place,
not less than thirty-six hours before it is entered upon.

(2) The owner or lessee of such building or place
shall be entitled to compensation for any damage or
expenses ‘ncurred and to a reasonable rent for the
period during which it had been occupied or wsed for
any of the purposes referred to in sub-section (1).
Such compensation and rent shall be fixed by the .
District Collector.

(3) The Health Officer shall, when any such
building or place ceases to be occupied or used for
any of the purposes aforesaid, cause it to be
thoroughly disinfected and cleansed.

64. Fvery medical practitioner who, in the course Information
of his practice, becomes cognizant of the existence regarding
of any notified disease in any private or public dwelling Jotned
other than a public hospital and )

¥ This word »Ivas“ substituted for the word *Province ™ tha
Adaptation Order of 1950, o i

125-14--43
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cvary manager of any factory or public building,
cvery Keeper of a lodging house, every head of a
family and every owner or occupier of a house, who
knows or has reason to believe that any person in any
premises under his management, control or occupation
is suffering from, or has died of, a notified disease,

shall, if the case has not been already reportéd,
(%'we information of the same with the least practicable
elay -

. (&) in municipal areas, to the executive authority,
the Health Officer or a Sanitary Inspector, and :

() in non-mumnicipal arcas, to the Health Officer,
a Health or Sanitary Inspector or the village headman,

Explanation.—I» this section, * inedical practi-
voner’ includes a hakim or vaidya, whether registered
or net,

65. (1) The Health Officer or any person authorized
by him in this behalf may.--

(a¢) at all reasouable hours, taspect with or
without assistants any place 1n which any notified
disease is reported or suspected to exist, without notice
in the case of factories, workshops, workplaces, offices,
business places and the like and after giving such notice
as may appear to him reasonable in other cases, in-
cluding dweliing houses ; and

(h) tuke such measures as he may consider
neczssary to prevent the spread of such disease beyond

such place.

(2) The powers conferred by sub-scction (1)
on the Health Officer may, in municipal areas, be
exercised also by the executive authonty or any person
authorized by such authority,

66. (1) If it appzars to the Health Officer that the
destruction of any hut or shed is nécessary to prevent
the spread of any notified disease, he may, afte_:: ving .
to the owner and the occupier of such hut.or s__}:@ such.
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previous notce of his intention as may in the circum-
stances of the case appear to him reasonable, take
measures for having such hut or shed and all the
materials thereof destroyed, -

. {2) Such compensation as ihe local authority
may consider reasonable, shall be paid to any person
who in its opinjon sustains loss by the destruction of
any hut or shed under the powers conferred by sub-
section (1) ; but save as provided in this sub-section,
no claim for compensation shall lie for any loss or
damage caused by any exercise of the powers afore-
said. . :

67. If, on the application of the Health Officer, Closure of

a Magistrate (rot being a Magistrate of the third cluss) }Odglﬂs
is satisfied that it is necessary in the interests of pubiic ouses.|
health that a lodging house or any place where asticles

of food are sold, or preparcd, stored, o1 exposed for

sale, or distribuied, should be closed on account of

the existence or recent oceurrence in such lodeing house

or place of a casc of notilicd disense, the Muagistrate

may, by order, direct it 10 bo closed wntil whe expiry

of such period as may be spesificd in the order or yntil

it is certified by the Health Oflicer to be free from
infection,

68. No person shadl--

(1) send or take to any laundry or public wash- Infected
house or any public water-course, tank or well, for SIofhes net
the purpose of being washed, or to any place for the .o laundry,
purpose of being cleansed, any clothing, bedding or
other article which he knows to have bean exposed to
infection from any notified disease, unl2ss such article
has besn disinfected by, or to the satisfaction of,
the Health Officer, or a registered medical practition.r,

it e ———— e e —

» According to clause (b} of sub-section (3) of section 3 of the

de of Criminal Procedure, 197} (Central Act 2 of 1974), which
ma o force on tha 15t April' 1974, any reference to a Magistrate
f the third class shali ba onstrued as u relerence to a Judicial Mugis-
rate of the second class. \

tm 1 .-
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or unless under instructions from such a person, it is
sent with proper precautions to a laundry for the
purpose of disinfection with notice that it has been
exposed to infection ; or

{2) place or cause or permit to be placed in any

dust-bin or other receptacle for the deposit of refuse
any matter which he knows to have been exposed to
infection from a notified disease and which has not
been disinfected. -

69. (1) No person who knows that he is  suffering
from a notified disease shatl—

(@) enter any public conveyance used for the
conveyance of passengers at separatc fares, or

(b) enter any other public conveyance,

without previously notifying the owner, driver or
conductor thereof that heis so suffering.

(2) No person having the carc of a person
whom he knows to be suffering from a notified
disease shall permit that person to be carried— -

(@) in any public conveyance used for the
conveyance of passengers af separate fares, or

(&) in any other public conveyance,

without préviously notifying the 0\\-‘1101',‘”&% Lor

- conductor thereof that the person is so suffering.

(3) The owner, driver, or conductor of a public
conveyance used for the conveyance of passengers at
separate fares shall not convey therein . person whom
he knows to be suffering from a notified discase, at
any time when 2 passenger not suffering trom such
disease is being conveyed therein : -

Provided that a person suffering from a notified
discase may be conveyed in the public conveyance
aforesaid, in such cases of emergency and subject to
such restrictions and safeguards as may be notified

by the Government.
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(4) The owner or driver of any other public
conveyance may refuse to convey therein any person
suffering from a notified disease untit he has been paid
a sum sufficient to cover any loss and expense which
will be incurred by reason of the provisions of the next
succeeding sub-section.

{5) If a person suffering from a notified disease
is conveyed in a public conveyance, the person in charge
thereof shail as soon as practicable give notice to the
Health Officer of the local area in which the conveyance *
is usually kept and before permitting any other person
to enter the conveyance shall cause it to be disinfected.

(6) The local authority when so requested by
the person in charge of a public conveyance in which a
person suffering from a notified disease has been
conveyed shall provide for its disinfection.

70. No peeson shall, without a special permit Lémngm
from the Health Officer, let or sub-let, or permit or sub-lefting a
suffer any prospective tenant to enter a building in building

which he knows or has reason to Know that 1 person ;’f;‘};ﬁ‘}egy

has been suffering from a notified diseasc, within the person.
three months, immediately preceding,

71. (1) No person who knows that he is suffering Pl{otgibilion
from a notified disease shall expose other persons to 5p gef PO

ithe risk of infection by his presence or conduct in—  personsto
. infection,
{a) any strect or public place, or
(b) any market, theatre or other place of
entertainment or assembly, or
(¢) any school, college, playground or such
other place, or
(d) any hotel, hostel, boarding house, choultry,
test-house, or club, or
{¢) any faotory or shop,

Explanation—A person shall be deemed to know
that he is suffering from a notified diseasg within the
meaning of this sub-section if he has been informed by
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the Health Officer or any other officer of the Public
Health Department of the Government or of a local
authority, not below the rank of Health.or Sanitary
Inspector, or a medical practitioner registered under the
YTamil Nadu) Medical Registration Act, 1914, that
he is so suffering. -

. (2) No person who has the care of a person whom
he knows to be suffering from a notified disease shall

“cause or permit that person to expose others to the

risk of infection by his presence or conduct in any
place referred to in sub-section (1).

72. (1) I a case of notified disease occurs on any
premises, the Health Officer may, whether the person
suffering from the disease has bzen removed from the
premises or not, make an order forbidding any work to
which this section applies, to be given out to any person
living or working on those premises or in such, part
thereof as may be specified in the order, and any order
so made may be served on the occupier of the factory
from which the work is given out or on any contractor
employed by such oceupier.

(2) An order under this section may be expressed
to be operative for a specitied time or until the premises
or any part thereof speaiiied in the order have been
disinfected to the satisfaction of the Health Officer,
or may be expressed to be inoperative so long as any
other reasonable precautions specified in the order afe
tuken.

(3) This section applics to the muking, cleaning,
washing, altering, ornamenting, finishing or repairing
of wearing apparel and any work incidental thereto,
and to such other classes of work as may from time to
time be notificd by the Director of Public Health,

1 These words were substiluted -fur_' thé'wﬁrd “ Madras " by the
Tamil Nadu Adaptation of Laws Order, 1969, a3 umended by the Tamil
Nadu Adaptation of Laws (Second Amendment) Order, 1969,
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73. No person who knows that he is suffering from Prohibition”
a notified disease shall take any book, or cause any °f T of
book to be taken for his use, or use any book taken, ﬁu '
byhﬁectcd

from any public or circulating library.
person.

74. (1) No person having the charge or control of Disposal of
the body of any person who has died while suffering mﬂfgff
from a notified disease shall permit or suffer persons to dying while
come unnecessarily into contact with, or  proximity jofcring
to, the body. notified

. . ) . disease,
(2) No person shail, without the sanction in y

writing of an officer of the Public Health Department.
of the Government or of the locabauthority concerned,
not below the rank of Health or Sanitary Inspector,
retain in any premises (elsewhere than in a pfblic
mortuary) for more than twelve hours the body of any
person who has died while suffering from any notified
disease. '

(3) (a) If any such body (hot being a body kept
in a mortuary) remains undisposed of for more than
twelve hours without the sanction referred to in sub-
section (2), or

if the dead body of any person is retained jn
any building so as to endanger the health of the inmates
of such building, or of any adjoining or neighbouring
building, any Magistrate may, on the applica-
tion of any officer referred to in sub-section (2), order
the body to be removed and disposed of within a
specified time.

(&) A Magistrate may, in the case of the body
of a person who has died while suffering from a notified
disease, or in any other ease in which he considers the
immediate disposal of the body necessary, direct the
body to be so disposed of, unless the frierds or the
relatives of the deceased undertake the disposal of thy
body within a time specified™in the order, '

(c).The expenses,of the removakand disposal
f any body under clause (2} or ¢lause (5) shall be borne

y the lccal authority ;. but such' expemses: may be
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recovered, as if it were a tax due to it, by the local ;
authority from any person who would have been legally f
liable therefor but for such removal and disposal, -
unless in the opinion of the local authority he is too

peor to do so.

(4) \a) If any person dies in a hospital or a
place of t:mporary accommodation for the sick while
suffering from a notified disease, and the Health Officer
certifies that in his opinion it is desirable, in order
to prevem. the spread of infection that the body should
not bz removed from such hospital or place except for
the purpose of being taken direct to a burial or burning
ground or a crematorium for bzaing forthwith buried or
cremated, no person shall remove the body from the
hospital or place except for such a purpose.

_ (4) When the body is removed for the purpose
aforesaid, it shall forthwith be taken direct to a burial
ot burning ground or 2 crematorium, and there buried
or cremated with the least practicable delay.

(5) Without the permission of the Health Officer,
or a Magistrate, no person shall cause or permit to be
carried in a public conveyance the dead body of any
person who has died while suffering from a notified
disease,

75. In the event of the prevalence of a notified
disease in any local area, on the application of the
Health Officer, any Magistrate, not being a Magistrate
of the third class*, having local jurisdiction shall have
power to prohibit either generally, or by special order
in any individual case, assemblages consisting of any
number of persons exceeding fifty, in any place whether
public or private or in any circumstances, or for
any purpose, if in his opinion such assemblages in
such place, in such circumstances, or for such pur-
pose, would be likely to become a means of spreading
the disease or of rendering it. more virulent,

ing to clause(5) of sub-section (3) of section 3 of the Ct;de
of m&“}’gmoedu ure,‘l%?:‘l (Central Act 2 of 1974), which came
into force cn the 1t April 1974, any referepice to & Maglstrate of the
third class shall be - coustrued as a reference to & Judicial Magls.
trate of the sscondgclass, R _
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76. '[(1) (¢) In the event of the prevalence or Powerof
threatened ouibreak of a notified disease in any place 1g eopfer
or area, the Government may declare that such special

an place or area is visited by, or threatened with, Bgvers o
outbreak of such disease. contro]
notified

(b) The power conferred on the Government diseases.
by clause (a) may also be exercised. in the case of a
place or area situated in a district, by the Collector
of the district subject to the control of the Govern- .
ment.

{¢} Any declaration made by the Government
under clause (a) or withdrawal thereof in whole or in
part shall be published in the Fort Sr. George
Gazette and shali come into operation on the date
of such public: tion,

(e} Any declaration made by the Collector
under clause (b) or withdrawal thereof in whole or
in part shail be published in the district gazette, and
shall come into operation on the date of such publi-
cation. )}

(2) [ When a declaration under cliuse (4) or
clause (b) of sub-section (1) comes into operation and -
until itis withdrawn. the Collector of the district or any
person duly authorized by him by general or special
order, or if empowered in this behalf by rules made
under this Act, the Health Officer or any other officer
of the local authority concerned or any officer of
the Govermment other than the Collector may, sub-
ject to such exceptions, restrictions, limitations and
conditions and to such control as may be Prescribed,
either generally or in the case of the norified disease
to which the declaration relates, excrcise the f'o.*]owing
wers, namely :—|

1This sub-saCtion was substituted for the original sub-
ction (1) by section 7 (i) of the Madras Public Health f A nrend-
eot) Act, 1941 (Madras Act XIX of 1941), re-¢nacted per-
neotly by section2 (1) of, and the First Schedule to,
e Tamil Nadu Re-enacting Act, 1949 (Tamii Nadu
t X of 1943).

This was substituted for the words, figure and brackets “The
r8 which may be conferred under sub-section (1) gre— by
tion 7 (il), bid. _

§




o {@) power to order the evacuation of infected
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houses and houses adjoining them or in their neigh-
bourhooad. or generally of all houses in an mfecled
locality ;

(h} power to make vaccination and preven-
tive inoculations compulsory subject to the provisions
of sub-section (3) ;

(e} power to direct—

{1) thal psrsons arriving from places out-
side the local area, or residing in any building adjacent
. to, or in the neighbourhood of, an infected building,
shall be examined by any spscified medicul officer or
by any one of a sp:cified class of medical officers ;

{ii} thal the clothing, bedding or other arti-
cles bclonging to such persons shall be disinfected, il
there is reason to suspect that Lhey have been exposed
to infeciion ; and

(.i}) that any such person shal! givc his
address and present himself duily for medical exami-
nation at a specified time and place, for a period not
exceeding ten days

(¢} power 10 take such measures as may be

NeCessitry-—-

(1) in respect of, or i orelation (o, persons
expased to infeciion from any notilied discase, or tkely
o infect other persons with any stich discase, and

(:i) in respect of, or in relation to, articles
exposel to infeclion from any notified discase, or
likely to infect persons with any such discuse,

including, in cuse (1) the placing of restrict’ons
on the movements of such persons, und - case (7),
the destruction of sucharticles and the placing of res-
trictions on their export from, import into, or lrans.
port within, the local area ; ,

{e} pawore to direct that at any placc within or
outside the local arca, any consignmenl of  geain
exported from, or imported into, such arca by rail,
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road or otherwise , shall be examined and, if neces: y
unleaded and disinfected in any specified man.er-
and ' ' :

{f} power to close all or uny existing markets
and to appoint special places where markets may be
held. - .

{3) (&) Tt any person who, or a child in whose
carg, is soughti to be vaceinated or inoculated
in puarsuance of the power referred fo  in
clause (b} of sub-section (2), declares before a
Magistrate specially empowered by the Govern-
mentin this behalt that asa resull of =
careful inquiry into the subject, hesbelieves Lhat such
vaccnation or inoculution will be injuricus to his
health or the heaith of the child, as the cdase may be,
the Magistrate may, after giving notice to the Health
Officer and hearing any representaticns made by him
e on his behalf, exempt such persen or chitd from
baccnation or imoculation, on condition of the perscn
iforeswid undertak’ng to snbject himself and the mem:-
ersot his fumily toisclation of such deseription angd
vr suich peviod and 1o such further restrictions, if any,
may be direcied by the Magistrate ;

Provided that any exemplion granted under
is clause shalleease to huve effect after a convietion
der clause (h) and no exemption shall be granted 1o
y person who has been 50 convieted.

(h) Any person who commits & breach of any
fertuking given by him under clause (o) shall be
ished with imprisonment which may extend o
s months, or wilh fine, or with bath,

\ [4.- £ £ £ .I-i _

{(4)] The tocul authority may, in its discretion,
ompensation Lo any person who inits opinion has
ned substaniinl foys by the destruction of any

besection (4) was omitted and sub.section (5) was re-num-
- gub-section (4) by section 7 {iii} of the Madras Public
(Amendment) Act, 1941 (Madras Act XIX of 1941)
1 permanently by sectlon 2(1) of, and the First
% to, the Tamit Nadu Re-¢nacting Act, 1949 (T::mil Nadu
of 1949).

g R R R
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gmpeﬂy under the powers conferred by this section ;
ut save as provided in this sub-section, no claim for
compensition shall lig for any loss or damoge caused
by any excrcise of the powers aloresaid. .

77. (1) The occupier of every premises, or if the
premises are unoccupied, the owner thereof, shall take
such steps as may be reasonably practicable for the des-
truction of rats, mice and other animals susceptible
to plague infesting such premises.

~ {2) Wherethe Health Officer is of opinion that the
oceupier or owner of any premises has failed to fuifil the
obligation faid on him by sub-section (1), he may
gither—

(@) serve u notice on such occupier or owner,
requiring him to take such steps asnd within such time
as may be specified in the notice, or

{b) enter upsn such premises and take such
steps as may be necessary for the purpose of destroy-
ing the rats, mice and cother animals susceptible to
plague infesting the same, afier giving not less than
twenty-four hours previous notice to such occupier

Qr oWwner,

(3} Any expenses incurred wnder clause (8) of
sub-seetion (2) may be recovered by the local authori-
Ly concerned from  the occupier or owner, as the case
may be, as ift it were a fax due from him to the local

aunthority,

Part [,

Venereal diseases.

78. (i) A local authority may, and if so required
hy the Government shall, make such arrangements in
its local arca as may be directed by the Government

for—

(@) the free diagnosis and treatment of persons
suffering, or suspected to suffer, from venereal discases;

and

g ]
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(b) the preveation of infection from such
diseases.

{2) Theiocal authority may for the purpose men-
tioned in sub-section (1), enter into a contract—

" I - (a) with any other local authority , or

{b) with a hospital or medical imstitution re-
cognised by the Government in this behalf, or

_ {e} with ihe sanction of the Government, with
YTamil any medical practitioner registered under the [Tumil

adu]} fon nsirath
‘?; 1'4;\' of Nadu] Medical Registration Act, 1914,

- . ' . Pat]

79, Every physician or other person treating or jnprcieg oo
examiming with a view to (reatment, a person having methods of
4 venereal disease shall, at the first visit— brevention

o;'thc spread
. . of venereal
(a) impress upon such person the necessity for aisease.
treatment untit the cure is effected ;

(&) instruet him in regard to the measures
necessary for preventing the spread of the discase ;
and

l {¢) furnish him with such other information
l relating to the disease as muy be provided by the
! Director of Public Health

| , 80. Every medical practitioner registered under the Certain
3 [Tamil Nodu] Medical Registrition Act, 1914, and medicat
Nadu T , : . it ‘e practitioners
Actlv  included in o a panel  published by the {5 gertify as to
of 1214,  Governmcnt for the purposc of this section shall freedom from
be bound, at the instance of a person desirous  of yenereal
obtaining a certificate under this section and on pay-

ment of a fee of five rupecs, to examine such nerson,

_  tThese words were substituted for the word * Madras * by the
.. Tamii Nadu Adaptation of Laws Order, 1969, as amended by the
" Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.




and if he finds that [such person is not suffering]
from a venereal disease, or has beencured thereof, to
furnish to such person a certificate to that effect in the
prescribed form.

Part IV.

Power to make rules.

Rules for 81. The Government shall have power to make
the preven- such rules as they deem fit for the treatment of persons
ton, treat-  affected with any epidemic, endemic or infectious
nent and p . . . .
control of disease and for preventingthe spread of such diseases
j@r;gisr;s and the rules may declare by what authority or
15CAS .

authorities such rules shall be enforeed and executed.

CHAPTER VIIL,
Maternity and Child-Wealfure.

Local 82. Every local authority shall be bound to curry
authority out such meusures pertaining Lo maternity and child-
Ly carey out e . vupe ) by

Mtertity welfare as may be prescribed.
and child-

welfare

maiasures.

 CHAPTER TX.

Mosquito Conrol.

. ohibition - . .
o 83. (1) If the provisions of this section have been

extended to any local area, no person or local authority
shall, after such extension—

(¢} have, keep, or maintain within such area
any collection of standing or flowing water in which
masquitoes breed or are likely to breed, or

1 These words were substituted for the words ** that such person

-is not-suffering ’* by section '8 of the Madras Public Health

. (Amendment) Act, 1941 (Madeas Act -XI1X of 1941) re-enacted

_prmanently by section 2 (1) of, and the First Schedule to, the Tamil
MNadu Re-enacting Act, 1949 (Tamil Nadu Act X of 1949),
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(b) cause, permt, or suffer any water within
such area to form a collection in which mosquitoes
bhieed or are likely to breed,

unless  such collection has been so treated as
elfectively to prevent such breeding.

Explanation.—Troughs used for cattle and in fre-
gquent use shall not, until the contrary is proved, be
deamed to be collections of water in which mosquitocs
breed or are likely to broed.

{2) The naiural presence of mosquito Jarvae in

any standing or flowing water shall be evidence that-

mosqguitoes are brocding in such water,

84, (1) Tnoe Health Officer may, by  uotice in

wriling, require the owner or the occupier of any place

conaining any collection of standing or lowing water
inwhich mosquitoes breed orars likely to breed, within
such time as may be spaCitied in the notice, not being
fess than bwenty-four hours, (o take such megstres with
respect 1o the same, or Lo tread the same by such physi-
cad, chemical or biological method, being meusures
or @ method, approved by the Bircctor of Public
Healtly, o i Health  Ofliver NEyY  codnidar
suitithle T e circwmstaness.,

(2) &M o notice under sub-scetion {1) s served
on the occupier, he shall, in the absenee of & contract,
expressed or rmplied, 1o the contrary, be entitled Lo
recover trom the owner the reasonable exponses in-
curred by him in taking the measures or adopting the
maethod of treatment, spoclied in the notice, and may
deduet the amount ol such expensss frem the rent which
is Lz, or which may theventver be, doe fronn him (o
the owner.

Treatment

of mosquita.
hreeding
places.

85. I the person on whom 4 nolice is  served Heahh
under seetion 84 fuils or selises to luke the measures, Ofticer’s
or adopt the method of treabiment, specitied in such [YWers

navice within the time specilied theroin, the Health default,

Officer may himself take such measures or adopt such

' |l ’




s = S 0

H
4
;

Protection
of anti-
mosquito
works.

Prohibition
of inter-
ference
with such

* works.,

Power of
Health staff
to enter and
inspect
premises.

Public Health ~ [1939: T.N. Act Il

633

treatment and recover the cost of doing so from the
owner or occupier of the property, as the case may be,
in the same manner as if' it were a property tax.

86. Whers, with the object of preventing the breed-
ing of mosduitoes in apy land or building, the Govern-
ment or any local authority, or the owner or occupier
at the instance of the Government or any local authe-
rity '[have constructed any works] in such land or
building, the owner for the time being as well as the
occupier for the time bzing of such Jand or building
shall prevent its being used in  any manner which
causes, ot is likely to cause, the deterioration of such
works ; or which impairs, or is likely to impair, their
efficiency.

87. (1} No person shall, without the consent of the
Heaith Officer. interfere with, injire, destroy or render
useless. any work executed or any material or things
placed in, under, or upon any tand or building, by or
under the orders of the Heatth Officer with the object
of preventing the breeding of mosquitoes therein.

(2} 1f the provisions of sub-scction {1) are con-
rravened by any person. the Heulth Officer may re
execute the work or replace the materiats or things.
as the case may be. and the cost of doing se shall be
recovered from such person in the sime manner as if
it were 4 properly tax.

88. For the purpose of enforcing the provisious
contained in this Chapter. the Health Officer or any
of his subordinates not below the rank of Health
or Sanitary Tnspector may, at all reasonable times, after
aiving such notice in writing as may appear to him
reasonable. cnter and inspeet any land or building
within his jurisdiction; and the occupier or the owner.
as the case may be, of such land or building, shall
give all facilities necessary for such entry and inspec-
rion, and supply all such information as may be
required of him for the purpose aforesaid.

1 These words were  substituted for the woeds **has gonsiructed
any works™ by section 3 (1) of, and the Second Schedufe 1,
Tamil Nadu Repealing and Amending Acr, 1951 (Tamil N At
XY of 1931),
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' CHAPTER X
SANITATION AND BUILDINGS.
Part 1
Residential Areas.

89, (1) Bvery urban local authority shali, within Notification
one year from the commencement of this Act or ofresidential
within such further time as the Government may )
aliow in the case of’ any such authority, notify in the
prescribed manner the localities, divisions, wards,
streets or portions of streets in its local area which
shall be reserved for residential purposes.

(2) An urban local authority may, at any
time subsequent to the issue of a notification under
sub-scction (1), noiify additional localities, divisions,
wards, streets or portions of streets, as areas which - -
shall be reserved for residential purposes. :

(3) A notification issued under sub-section (1)
or sub-scction (2) may declare  that operations in
any luctory, workshop or workplace in existence at
the time when it comes into force, or that the con-
tinwaace ol any offensive trade carried on by any
person at such time, shall be subicct to such
restricttons, Hmitations and conditions as may be

specified i the notification. '
99, (1) Before ssuing  a  notification under gﬁgéf;?L?f
section 89, the local authority shall— Pubiic and

. . Health
(¢} obtain the approval both of the Direc- of Director
tor of Public Health and of the Director of Town- gifﬂ'r"!"m‘w
Planning mn regard to— be obtatned
for notifi-

(i) the suilability of the arcas proposed cion,
tar be reserved o residential purposes 5 and -

(i) the restrictions, limitations and cone
ditions, il any, proposed to be imposed under-sub-
section {3) ol section 89 ; and

125-14—44
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(b) publish in the prescribed manner for
general information the situation and limits of the
areas ‘proposed to be reserved for residential purposes
and the restrictions, limitations and conditions, if any,
proposed to be imposed under sub-section (3) of
section 89, and consider all objections received by
it within six weeks of such publication.

(2) In the event of a difference of opinion
between the local authority and the Director of Public
Health or the Director of Town-Planning, the maiter
shall be referred to the Government whose decision
shall be final.

91. Any person aggrieved by the issue of a
notification under section 89, may appeal to the
Government whose decision shall be final.

92, Upon the issue of a porification under sec-
tion 89, the following consequences shall ensue,
namely :—

(a) The construction or establishment of any
new factory, workshop or workplace, or the carry-
Ing on of any new offensive trade in the areas speci-
fied in the notification shall be absolutely prohibi-
ted:

WProvided that the locul authority may, sub®
ject to such restrictions, limitations and conditions,
as may be prescribed, permit any such construction
or establishment, if it is for the . purpose of
carrying on such cottage industry as the Govern-
ment may, from time to time, by notification, spe-
cify.]

{6) 1In the casc of any factory, workshop or

fication comes into force or of any offensive trade
in existence at such time, the restrictions, limita- .
tions and conditions, if any, specilied in the notifi- |
cation, shall be observed in the areas aloresaid. ..

r 'I'hls proviso was added by the Tamil Nadu Public Hea[l:lk,
(Amendment) Act, 1958 (Tamil Nadu Act XXVIIT of 1958), sectlo
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Explanation (1).~If work in any factory, work-
shop, or workplace existing at the time when the
notification under section 89 comes into force or
any offensive trade carried on by any persen at such
time ceases to be carried on for a continuous period
of not less than one year, the resumption of work
in such factory, workshop or workplace or of such
offensive trade, as the case may be, shall, unless the
Government otherwise order, be deemed to be absol-
tely prohibited ander clause ().

Hxplanation (2).~In the case referred to in
Explanation (1), where the period exceeds six months
but does not extend to one year, work in the factory,
workshop or workplace or the offensive trade, as the
case may be, shall not be resumed without the
written permission of the Health Officer unless the
Government otherwise order.

93. The Government may, by notification, direct Extension of

that the provisions of sections 89 to 92 shall apply
to any non-urban local authority specified in such

notification; and thereupon, the provisions of those local autho-
sections shall apply to such authority as if it were rities.

an urban focal authority and as if the reference to
the commencement of this Act in sub-section (1) of
section 8% were a reference to the date of publication
of the notification under this section.

Part I

Control over Insanitary Builidings,

94. (1) No person shail erect a new building New building
on any ground which has been filled up with faecal not to be

. N vt : erected on
or offensive vegolable or offensive animal matter ZETE 08 o

or upon which any such matter has been deposited,
unless and uatil the Health Officer certilies that such
malter has been properly removed by excavation
or otherwise or has become or been rendered inno-

cuous,
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- {2) Against the refusal of the Health Officer
to issue a certificate under sub-section (i), an appeal
shall lic to the Government whose decision shall be

final,
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95. (1) If any court, yard or passage which is
used in common by the occupants of two or more
buildings, but is not a public street, is not regularly
swept and kept clean and free from rubbish or other
accumulation to the satisfaction of the Health Officer,

_he may cause such court, yard or passage {0 be

swept and cleansed.

(2) The local authority - may recover amy
-expenses reasonably incurred by the Health Officer
under sub-section (1) from the occupants of the
buildings which front or abut on the court or yard,
or to which the passage affords access, in such pro-
portions as may be determined by the Heaith Officer.

96. (1) If any dwelling house or portion thercof
appears to the Health Officer to be unfit for the pur-
pose of human habitation, he may in cases not fatling
under section 46, apply to the Jocal authorily to prohi-
bit the use thereot for such purpose, and such autho-
rity shall make an order prohibiting the use of such
dwelling house or portion for humon hubitation
until ia the opinion of the Healih Officer it is rendered

fit therefor ;

Provided that before making an order under
this sub-section, the local authority shall give the
owner and the occupier or oceupiers, if any, con-
cerned a reasonable  opportunity of showing
cuuse why it should not be made. :

(2) When any order has been made under
sub-section (1) the exccutive authority shall cause
a copy of the order to be communicated to the owner
as well as to every occtpier concerned ; and every
such occupier shall be bound to cease (0 inhabit the
dwelling house or portion thereof, as the case may
“be, within thirty days afier the communication of
the order to him, o
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(3) The owner of any dwelling house or portion
of a4 dwelling house in respect of which an order
under sub-section (1) is in force, shall not let or
occupy, or permit to be let or occupied, such dwelling
house or portion, or any part thereef, as a human

habitarion,

197, e % " »

Part 11X -

Abatement of Overcrawding.

Definjtions.

98, In this Part—
(1) “tenement” means a dwelling house and
in¢ludgs—— : :
: (a) any part of a dwelling house which is
capable of separate occupation ; and . _
(&) a students’ hostel under public or recogni-
zad control,
but does not include a dwelling house or part
of a dwelling house, occupied by the owner thereof;
and
(2) ©* landlord ™ means the mmmediate land.
lord of the occupicr or occupiers of u lenement.

99, A landlord of o tenemeal— 'g;é'ﬁ,sn?r

{#) shall maintain it in a habitable condition ;
and '

(P except wmporarily on occasions such as
marriages and tho liko, shall not cause pr permit the
wnement to be overcrowded ¢

Provided that no procesdings shall be iastituted
against the landlord in respect of any infringement

t This secticn was omitted by section 9 of the Madras Public
flealth (Amendment) Act, 1941 (Madras Act XIX of 194%)
rescnacted permanently by section 2 (1) of, and the First Schedule to,
the Camil Nadu Re-cnacting Act, 1949 (Tamil Nadu Act X of 1949),
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by him of the provisions of this section, unless a
notice in writing that the tenement is not ina habi-
table condition or that it iz overcrowded, has been
served upou the landlord or his agent by the Health
Officer, and the landlord fails within such time as
may be specified in such notice to take such steps as
may be reasonably open to him for putting the tenement
in a habitable condition or for securing the abatement
of the overcrowding therein, as the case may be,
including, if necessary, the taking of legal proceedings
for possession of the tenement,

100. The Government shall have power to
make rules for determining—

(@) whether a tenement or any class of tene-
ments is or s not maintained in a habitable condi-
tion within the meaning of section 99; and

(hy whether a tenement or any class of tene-
ments is or-is not overcrowded  within - he meaning

of that scction,

CHAPTER XI

Lodging Houses,

101. No porson shall keep a lodging house or
receive a lodger therein unless he is registered as the
keeper thercol under this Act :

Provided that a person who immediately beforc
the commencement of this Act was Keeping a lodging
house shall, tor a pariod of three months after such
commencement, be decmed to have been registered
as the keeper thereof,

102. Bvery cxecutive authority shall keep a
register in which shall be entered-—
(@) the full name and the place of residence
of every person registered as the keeper of a lodging
house ;
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| (b) the situation of every such lodging house ;

{c) the number of persons authorized to be
received in the lodging house ; and

(d) the foll names and the places of residence
of any persons who are to act as deputies of the
keeper of the lodging house. _ _

103. (1) An exccutive authority on receiving Conditions

from any person an application for registration, {;‘{, ”Sif"-f:;
or for the renewal of his registration, as a keeper of repowal of

a lodging house, and on payment by him of such registration.

fee, if any, as may be prescribed for the purpose,
shall register the applicant in respect of the lodging
house named in the application or renew his regis-
tration in respect thereof and issue to him a certi-
ficate of registration or of renewal of registration :

Provided that the executive authority—

(@) shall not register an applicant until the -
Health Officer has inspected the premises named
in the application and has recommended such regis-
tration ; and

(b) may refuse to register, or to regew regis-
tradion of, an applicant if he is satisfied that—

(i) the applicant or any person eraployed
or proposed to be employed by the applicant at the
lodging house as a deputy or otherwise is not a fit
person, whether by reason of age or otherwise, to
keep or to be employed at a lodging house ; or

(ii) the premises are not suitable for use as
a lodging house or are not as regards sanitation and
water-supply and in other respects including means
of escape in case of fire, suitably equipped for use
as such ; or _

(iii) the use of the premises as a lodging

house is likely to occasion inconvenience of anno-
yance to persons residing in the neighbourhood:.
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(2) The registration, or the renewal of the
registration, of a person as a keeper of a lodging honse
shall expire at the end of the year for which it is granted
wndess, Yor speeinl reasous, the executive uuthority
considers that it should expire at an earlier date,
when it shall expire at such earlier date which shall
be specified in the certificate of registration or of
renewal of registration, -

(3) If an executive authority refuses to grant
or renew registration under this section, he shall
deliver to the applicant a statement in writing of the
grounds on which his application is refused.

(4) If at any time, a person registered as the
keeper of a lodging house applies for the removal
from the register of tlte name of any person entered
thercin as & deputy of the keeper, or for the insertion
therein of the name of any other person, being a person
approved by the executive authority, whom
the keeper proposes to employ as a deputy,
the executive authority shall alter the register
accordingly and make any consequential alterations
in the cerfificate of registration,

104. A person aggrieved by the refusal of an
executive authority to grant or renew registration
under scetiont 103 may appeal (o the local authority,

105. The Government shall have power to maks

TitJes—-

(@) for fixing the number of persons who may
be received into a jodging house and for the separate
accommodation of the sexes therein |

(h) for promoting cleanliness and  ventilation
in lodging houses and requiring the walls and ceilings
thereof to  be lime-washed or treated with some
other switable preparation, at specificd intervals ;

(¢) with respect to the taking of precautions
when any case of infectious disease occurs in a
lodging housc ; and . _
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- (d) generally for the well-ordering of lodging o A
houses. - |

106. (1) The keeper of a lodging house shall, Notice to be
i so required by the executive authority, aflix, 2fixed
and keep affixed and undefaced and legible, at notice ,"o‘:;;;ﬁ;“w
with the words “‘Registered lodging house” in some house.

conspicuous place on the outside of the house.

(2) The keeper of a lodging houseand every
other person having the care or taking part in the
management thereof shall at all times allow the
executive authority, the Health Officer or any other
person. authorized by the executive authority or
Health Officer in this bthalf, to have free access to
all paris of the house,

107. When the regisiered keeper of a lodging Cancellation
house is convicted of any offence under this Chapter of registra-
or under section 64 or a rule or by-law applicable b
to him made under this Act, the Court by which
he is convicted may cancel his registration as z lod-
ging house-keeper and may order that he be djs-
qualified for such period as the Court thinks fit for
being again registered as such keeper,

1307-A. No person shall, without or otherwise Probibition
than in conformity with the terms and conditiong of sateof
of a licence granted by the cxecutive authority in \,ﬂfhout
this behalf, keep any eating, dvinking or calering licence in
establishment, hotel, tca-shop, coffee-house, cale, ertdin
restaurant,  refreshment rooms, mobile  eunteen, places.
b tinerant stall, or any place or vehicle where food js
sold or prepared or stored for sale or to which  the
public are admitted for (he consumption of any
food.

107-B. (1) The cxecutive authority on  recei- Issue of
ving from any person an application for a licence oy licence.
for the renewal of a licence for keeping in any build-

i ng, mobile van, vehicle or place, any cating, drinking

¢_Sections 107-A, 107-B and 107-C were itlscrtod-by section 2 of the
g“}’?gg;f“ Public Healih (Amendiment} Act, 1959 {Tamii Nadyr Act
1] .

i
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or catering establishment, hotel, tea-shop, coffee-
house, cafe, restaurant, refreshment room, mobile
canteen, itinerant stail or any place or vehicle where
food is sold or prepared or stored for sale or to
which the public are admitted for the consumption
of any food and on payment by him of such fee, if
any, as may be prescribed for the purpose shall grant
2 licence or renew & licence, as the ¢ase may be, in
respect of the building, mobile van, vehicle or place
named in the application :

Previded that the executive authority shall
not grant a licence or renew a licence wuotil
the Health Officer or any person duly authorized by
him has inspected the building, mobile van, vehicle
or place named in the application aad has recommen-
ded such licence or renewal of licence :

Provided further that the executive authority

" may refuse to grant a licence or to renew 4 licence

if he ts satisfied that the building, mobile van, vehicle
or place is not suitable for the purpose mentioned in
the application or does not satisfy the minimum
requirements as regards saadtation.

(2} Theticence or renewad of the licence granted
under sub-section {1) shall expire at the end of the year
for which it is granted unless the executive authority,
acting on the advice of the Heulth Officer, considers
for special rcasons that it should expire at an earlies
date, in which case such earlicr date shal! be speci-
ficd in the licence as the date ol expiry of the licence
or renewal of licence.

(3) Where the executive authority is, at any time,

of opinion that the building, mobile van, vehicle or
placeinrespect of which alicence is granted or renewed
under sub-section (1) is kept in contravention of any
of the terms or canditions of the licence or of the pro-

visions of the rules made undersection [07-C or section
128, he may, without prejudice to any other action

which may be taken in respect of such contravention,
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cancel or suspend such licence after giving the holder
of the licence a reasonable opportunity of showing
cause against the proposed cancellation or suspension,

(4) If the excculive authority rcfuses Lo grant
ot renew or cancels or suspends, a licence under this
saction, he shall deliver to the applicant a statement
in writing of the grounds on which his application
is refused or his licenceis cancelled or suspended.

. _

(5} Any person aggrieved by the refusal to grant

or rengw, or by the cancellation or suspension of, a

licence by an executive authority under this section,

may appeal to the local authority and the appeal shall

be disposed of in accordance with the rules prescribed
by the Government,

'107-C. The Government shall have power 1o powerto

make ruies-——

(@) for fixing the requiremients as regards sani- requirements
tation for different types of buildings, mobile vans, canitation.

vehicles or places ficensed under sub-section (1) of
section 107-B ¢

(&) forpreventioy foodinfections and food poison.
ing spread chrough food sold or preparcd or stored
for sale in any building, mobile van, vehicle or place
ligensed under sub-scetion (1) of section 107-B ;

(¢} with respect (o laking preciutions when out-
breaks of food infection or food poisoning due to
consumption of food are suspected;

() poncradly for eflective control over the pre-
paration, storage and distribution of food in any
ouilding, mobile van, vehicle or place licensed under
sib-seetion (1) of sceijon (07-B.

! Sections 107-A, 107-B and 107-C were inseried by scction
2 of the Tamil Nadu Public Health (Amendment) Act, 1959 (Tamil
Nadu Act 8 of 1959).
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CHAPTER X
_ Food Control.-
E{ggl;{:)ig?" 108. {1) No person shall—
uasound {a) sell, expose or hawk about for sale, or keep,

store or prepare for sale, any animalintended for human
consitmption which is diseitsed, or the flesh of any ani-
maj. which has died on account of natural causes ; or

(b} sell, expose or hawk about for sale, or keep,
store, manvfacture or prepare for sale, any food or
drug intended for human consumption which is unfit
for such purpose or is unwholesome.

{2) In any prosecution under sub-section (1), the
Court shall, unless and untif the contrary is proved,
presume— :

(¢) that any animat found in the possession
of a parson who s in the habit of Keeping animals of
that class or sale for human consumption, has been

© kept by such person for sale, and

(&) thar any Food or drug found in the posses-
sion of a person wha is in the hubit of keeping, sloring,
manufacturing or preparing such food or drug for
sale for human consumptic.s, its been kept, stored,
manufactured or prepared hy such person for sale,

Punishment - 109, (1) Aay person who docs any of the acts mer-
for contra- . PEFEA, . ; ’
vening tioned in sub-section (1) of section LO% or in clauses
provisions (@) 1o () of sub-section (1) of scction 5 of the' Madras padra
;’ggcﬂl‘r‘;’h"h Provennon of Adulteration Act. 1918%, through others Act1yg
others. emploved by him, whether the latler be adults or of 1918.
children, shall be liable to punislunent for such act as
il he had himself done the same.

(2y If a child under seven years of age does any
of the acts aforesaid, the employer of the child, or the

* Repealed by Central Acy XXXVILof 1934,
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parent or other person having the care and custody of
the child, as the case may be, shall be liableto punish-
ment for such act as if he had himself done the same.

110. No person shall knowingly consume the flesh dFlefah of 1
of any animal which has died on account of natural $& tgﬁ;g’-“
SAUses. consumed,

Explanation.—]It shall be no defence 1o a prose-
cution under this section that the flesh was consumed
as a matter of custom, or as a matter of right on account
of services rendered in removing dead cattle, or on any
gther ground.

111. {i) No pérsbn shall bring into any local area hng;’.f;it‘ t
without the permission in writing of the Health joea) o
Officer thereof; the flesh of any animal slaughtered

outside the local area otherwise than in a sfaughter-

by a local authority.

{2) Any flesh brought into the local area in con-
travention of sub-section( 1} may be seized by the Health
Officer or any officer or servant of the loca] authority
authorized by him in that behalf, and sold or other-
wise disposed of as the Health Officer may direct :

and in case of sale, the siale-procecds shall be credited
to the funds of the local authority.

{3) Nothing in this scction shall be deemed to
apply to— '

{a) cured or preserved ment, oy

(b) flesh or ment carried through any local
arca for consumption outside the limits thereof and
not stored anywhere within such limits in the course
of transit, or

(¢} flesh or meat brought. into the local area
by any person for immediate domestic consumption
and not for sale :

Provided that the local authority may, by public
notice, direct that the provisions of this section shall

-
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apply to cured or preserved meat of any 'speciﬁed des -
cription or brought from any specified place.

112, 1[(1)] The Health Officer *{or any person duly
authorized by him] may, without notice, enter any
place at any time, by day or by night, where any article
of food is being manufactured, prepared, exposed
or stored for sale, and inspect such article and any
utensil or vessel used for manufacturing, preparing o1
containing the same. '

(2} Samples of any article of food or any vessel
ot utensil, in which such articles of food are kept may
be taken ana examined by the Health Officer or any
person duly authorized by him as often as may
be necessary for the detection of unwholesomentess.
If onsuch examination he finds any such article of
food to beunwholesome, he may condemn it and
forbid its sale,

(3) Whoever obstructs the Health Officer or
person duly authorized by him in the discharge
of his duties under this section shall be punishable
with {ine which may extend to onc hundred rupees. }

H112-A. (1) Hany article intended Tor food appears to
the Health Officer or to # person duly authorized by
him to be uafit for human consumption or is unwhole-
some or the utensil or vessel used in  manufacturing,

i+ The original section, 112 was renumbered as sub-section (1)
of that section bysection 3 (a) of the Tamil Nadu Public Health
(Amcndmem} Act, 1959 (Tamil Nadu Act 8 af 1959). .

+ ‘Phese words were inserted by ibid.
8 These sub-sections were jnserted by section 3 (b). 1hid,
+ This section was inserted by section 4, b/ '
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preparing or keeping such article appears to be of such
kind or in such state as to render the article unwhole-
some or noxious, he may seize or take away or secure
such article or utensil or vessel in order that the same
may be dealt with as hereinalter provided.

{2) No person shall remove or in any way inter-
fere with an arcticle, utensil or vessel seized, taken
away or secured under sub-section {1).

(3) Any article of food so seized, taken away or
secured may with the consent of the owner or person
in whose possession it was found, be forthwith des-
troyed in such manner as to prevent its being used for
human food or expdsed for sale and if the article is
perishable, without such consendi.

{4) Any expenses incurred in destroying any
article of food under sub-scction (3)  shall be puid by
the owner or person in whose possession it was at
the time when 1t was seized, wken away or secured,

(5) Articles of food seized, taken away or secured
under sub-section (1) and not destroyed under syb-
section (3) and utensils or vesscls seized, taken away
or secured under sub-section{1). shall, as soon as possi-
ble, be produccd before u Muagistrate,

(6) Whether or not any complaint is luid betore
a Magistrale ol any olience under the Indian Penal
Code or under Lhis Act, it it appears o the Magistrate
on taking such evidence as he thinks necessary thatany
such artigle 8 unwholesome or noxious or any such
utensil or vessel is of such kind or in such state as is
described 1 sub-section {1) he may order the same—

_ {ay to be forfuited to the local authority ;
ard :
(&) 10 be desiroyed at the charge of the owner

or any person in whose possession it was at the tihie
when it was seized, (aken away or secured in such

" manner a3 to prevent the same being again exposecd

e aa t
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or hawked about for sale or used for human food or
for the manufacturc or preparation of, or for keeping,
any such article as aforesaid. ]

113. (1) The Health Officer may, at any time,
cxamine any person engaged in sclling, or in manu-
facluring or preparing for sale, or in any manner what-
soever handiing any article of food intended for sale.

T(2) When a reusonable  suspicion  arises  as
to the possibility of trunsmission of infection from

any person who is employed in any of the places of

employment specificd below namely, an cating, drink-

.ing or catering establishment, hotel, tea-shop, coflee-

house, cafe, restaurani, refreshment room, mobile
canleen, itinerant stall or a place or vehicle where food
is sold or prepured or stored for sale or to which the
public are admitted for the consumption of any food,
the Health Officor may require any or all of the follow-
ing measuies to be raken, namely:—

(i} the immediate exclusion of the employce
from such place of employment ;

(i) the immediate closure of the business in
such place of employment until no further danger or
outbreak of discase exists in the opinion of the Health
Officer ; and s

(i) medical examination of the employce and

of his associates.]

114. (1) If the Health Officer has reason to believe—

(¢) that any person within the local area over

which he has jurisdiction is suffering from an infeclious

disease attributable to milk or dairy produce supplied
within such arca, or

1 This sub-section was substituted for the original sub-section 3

by section $ of the Tanmil Nadu Public Health (Amendment) Act, 1959

{Tamil Nadu Act 8 of 1959).

o A v b
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1 (A that the consumption of any milk or dairy
produce supplicd within such local area is likely to
cause any parson therein to suffer from an infectious
disouse, '

the Health Officer may require the person supplying
the milk or duiry produce to furnish within such time
as may be fixed by the Heulth Officer, a complete
st of all dairics (whether situated within or outside
the limits of the local arca) from which that person’s
supply of milk or dairy produce is derived or has been
dertved during the six weeks immediately preceding.

-

(2) If such supply or any part of such supply is
‘obtained, not dircetly from a dairy but through some
ather person, the Health Officer may make a  similar
requisition upon such other person.

-

(3) Every person on whom any requisition is
made under sub-section (1) or sub-section (2) shall be
bound to comply therewith,

115. (1} The Health Officer may inspect any dairy Inspectics.
referred to in section 114 and the milch-cattle and the of dairy by
employces therein, and if, onsuch inspection, the Health gggeer.
Officer is of opinion that any infectious diseaseis caused
or is likety to be caused, by the consumption of the milk
or dairy produce supplied from such dairy, he may make
an order prohibiting the supply of any milk or  dairy
produce for human consumption from such dairy.

(2} An order made under sub-section (1) shall
be forthwith cancelled by the Health Officer on his
being satisfied that the milk supply has been changed,
or that the employees objected to by him have ceased
to work at the dairy, or that the cause of infection has

been removed,

(3) If an order made under sub-section (i) or
cancelled under sub-section (2) relates to a dairysituated
outside the limits of the local area, the Health Officer
shall alsoinform the local authority within whose juris-

diction the dairy s situated.
125-14~-45
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(4) When an order is made under sub-section (1},
the Health Officer may either—

{a) permit the mitk or other produce of the
dairy, afice being boiled or treated in such other
manner as he may direct, to be sold or used as animal
food, subject to any reasonable restrictions he may
impose, or

(b) cause such milk or dairy produce to be
destroved. . *

t5) No person shall sell or supply any milk or
dairy produce in contravention of the provisions of
tnis section.

" CHAPTER XMI
Fairs and Festivals.

116. (1) The Government may, by notification—

(@} deelare that any local aroa or part of a local

area in which a fair or festival is to be held shall,

for the purpeses of this Chapter, be a notified fair or

festival centre, for such period as may be specified in
the nutificution ; and '

(b) define the limits of the arca which shall, for
the purposes aforesaid, be the site for the fair or

festival,

(2) The provisions of this Chaptor shall apply
only to fairs and festivals in connexion with which a
notification under sub-section (1) huas been issued,

117. (1) The Government, or (he local authority
with the approval of the Governimenl, may, by notis
fication, impose, during a period to be specified in the
notification, o tax on persons leaving by inland water«
ways o notified fair or festival centre or any place with-
in such distance therefrom as may be specified in the
notification.
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(2) Every such notification shall specify the rates
at which the tax shall be levied:

Provided thdt the tas shall not exceed four annas
in the case of passengers leaving by steam vessels,
and iwo annas in the case of passengers leaving by -
other vessels inchuding ferry boats.

(3) The Government shall have power to make
rules regarding— : .

(@) the collection of the tax ;

(b) the ascertainmerit of the expenses incurred
in collecting the tax ;

(c¢) in case the tax is collected by any authority
(other than the local authority concerned) or any
person, the payment of the proceeds of the tax after
deducting the expenses of collecting the same, to the
local authority ;

(d) in the case referred to in clause (c),
the returns and the information to be furnished by
the authority or person collecting the tax to the
tocal zuthority concerned, and the decision of
disputes between the authority or person aforesaid
and such -focal authority; and

() the decision of disputes between two
or more focal authorittes.

118. (1) The Government, or the local authority payy of tolls
with the approval of the Government, may, by noti- on vehicles.
fication, levy tolls on any vehicle (other than a motor
vehicle) or any animal eatering a notified fair or
festival centre, for such period, at such rates, and
subject to such exemptions, as may be specified in
the notification.

_ (2) The Government shall have power to make
- rules regarding——
(@) the collection of tolls ;
1251445 A, -
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(b} the composition of the tolls payable by
any peeson ; -

(c) the seizure, detention, and disposal of
any vehicle or animal in respect of which toll is not
paid ; :

(d) the duty of the police to assist persons
authorized to collect tolls, and the powers of the
police in that behalf ; and

(¢) the penalties to be imposed in case of
evasion of tolls or of resistance to the seizure and
detention of any vehicle or animal in respect of
which toll is not paid.

119. (1) The person or authority in charge of
any fair or festival shall, not less than sixty days
before its commencement, intimate to the executive
authority or Health Officer of the local authority
concerned, or in case the fair or festival is to be held
within the jurisdiction of more than one local autho-
rity, to the executive authority or Health Officer
of each of the local authorities concerned, the date
of the commencement of such fair or festival, and
the period for which 1t will last.

(2) The person ot authority in charge of the
fair or festival shall also furnish such other parti-
calars relating to the fair or festival as may be called
for by the executive authority or Health Officer of
the local authority or any of the locol authorities

concerned.

120, The local authority within whose jurisdic
tion a fair or festival is held, or if it is held within
the jurisdiction of two or more local authorities,
any petson or committcc appointed by such local

" authorities jointly, shall make provision for—

(1) the demarcation and preparation of the
site of the fair or festival ;

ig aid draining of the site ;
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(3) the disposition of the several parts of the
fair or festival, including the alignment of roads
within the site ;

(4) the supply in sufficient quantities of water |

fit for drinking and cooking purposes for the use
of persons resorting to the fair or festival and the
proper preservation of such water;

(5) the accommodation of pilgrims and visi-
tors, to such extent as may be practicable ;

(6) the lighting of the fair or festival {centre] ;

_ (7) the supply by suitable persons of whole-
some food at reasonable rates, and 2(in such quan-
tities as may be necessary], to persons resorting to
the fair or festival ahd the proper supervision and
inspection of all food prepared or offered for sale

or stored or in course of transit within the fair or
festival ¥[centre] ;

{8) the collection, removal and disposal of
refuse, rubbish and sewage ;

(9) the supply and maintenance of suitable
tatrines for the use of persons resorting to the fair
~or festival ;

(10) the detection and segregution of cases of
infectious discuse and the prevention of the intro
duction and spread of such diseases

(1) the employment of adequate medical siafl,
the provision of medical eclief, and the Turntshing
of hospital accomunmodation both tor general and
isolation purposes ; and

(12) such other purposes as may be prescris
bed.

1 This word was substituted for the word “site’” by section 140 (i)
of the Madras  Public Health (Amendment) Act, 1941 (Madras
Act XI¥X of 1941y, re-cnoted perntunenily by section 2 (1) of, and
the First Schedule 10, the “Famil MNudu  Re-enacting Act, 1949
(Tamil Nadu Act X uf 1949),

» These words wete subsiituied for the  words “in syfficient
quantities’” by section L0 (i), ibid,
2 This word was substituted Yor the word “site’* by ibid,
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121. The arrangements mentioned in section 120
shall be executed under the supervision and control
of the Health Officer concerned, or if the fair or
festival is held in the jurisdiction of more than one
local amthority, under the supervision and control
of the Health Officer of one of such local authorities
designated by the person or committee referred to
in section 120, or in case no Health Officer is so
designated, under the supervision and control of the
Health Officers concerned within their respective

local areas.

122, (1} The Health Officer, or a Health or

Sanitary Inspector of the local authority or of any
of the local authorities concerned, or any officer of
the Government or of any such local authority
appointed by the Government in this behalf may—

(a) enter and inspect any building or shop
in the fair or festival feentrel, whiclh is a source of

food supply ;

(b) for the purpose of inspection, have
access to any source of water-supply o such *[centre]
or within such distance thercfiom as the Government
may, by general or special order, determine ; and

(¢) seize any food prepared or offered for
sale or stored or in course of trangtt within the fair
or festival Yeentrel which, he has reason to believe,
is unwholesome or unlit for human consumplion,
and destroy the same lorthwith if, in his opinion,
such food is of a perishiable nature or'the value thercof
does not cxeeed three rupees.

(2) (@) Any officer seizing any food uander

clause (¢ of sub-section (1} shall, if it is not destro-
yed under that clause, report the scizure (o such
authority orv person as may be prescribed in that
behalf, '
T This WOl'li -w.:u_-substitutc.cll for tlie \;vm'f.l “*3ite” by section 11
uf the Madras Public Health {Amendment) Act, 191 (Madras
Act XIX of 1941}, re-enacted permanently by section 21 of, and
she First Schedule to, the Tamil Nadu Re-enacting Act, 1949 (Tamil
Nadu Act X of 1940,

Cen
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(&) If the authority or person aforesaid is
of ‘opinion that the food is unwholesome or unfit
for human consumption, such authority or person
may, by order in writing, direct the food to be des-
troyed ; and any expenses incurred In this behalf
(including the cost, if any, of analysing the food or
a sample thereof) shall be recoverable from the person
from whom the food was seized, as if it were a tax
due from him to the local amhortty or any of the
local authoritics concerned.

(¢) It the authority or person aforesaid
is of opinion thut such food is wholesome and fit
for human conswmption, the food shall be returned
to the person from whom it was seized ; and
the cost, if any. of analysing the food or a sample
thereof shall be borne by the local authorny or local
authoritics conecerned.

123. () The focal awhority may, in cases of Occupation
emergency, with the sanction of the District Collec- Ofb““dmg»d
tor, depute any person (o enter UpoR, occupy and Use, fsoraiioy
without having recourse to the provisions of the with fair or
Land Acquisition Act, 1894, any land or any build- festival
ing not being o dwelling-house in the notified fair
or festival centre which i the opinion of the Health
Officer, is required and is suitable for any purposes
connccted with the Tair or festival, such as the
construction of piarim-sheds, water-sheds, hospitals,
segregation-sheds, latrines, and the like @

Provided that i the land or building is occu-
pied, notice shall be given in wriring to the occupant
or be conspicuously affixed on such fand or build-
ing not less than twenty-four hours before it is entered
UpoI.

{2) The owner or lessee of such land or build-
ing shal be envitted to compensation for any damage
or expenses ncirred, and o a reasonable rent for
the periodd doring which it had been occupied or
used {or uny of the purposes referred to in sub.
section (1).  Such compensation and rent shal he
fixed by the District Collecior,
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(3) The local authority shall, when any such
land or building ceases to be occupled or used for
any of the purposes aforesaid, cause it to be
thoroughly disinfected and cleansed.

124. (1) The Health Officer may, by notice in
writing, require the ownet of, or other person having

control over, any source of water-supply situated

on the fair or festival site, or within such distance
therefrom as the Government may by gcoueral or
special order determine, to close or disinfect such
source within a specitied time if, in the opinion of
the Health Officer, it is likely 10 engender or cause
the spread of disease amongst persons resorting to
the fair or festival.

(2) If the owner or person aforesaid fails or
neglects to comply with any notice issued under
sub-seciion (1) within the time specified therein,
the Health Officer may himself take the necessary
action ; and the whole ol the expenses incurred in
doing so or such part thercof as the Health Officer
may determine to be reasonable, shall be recovered
from such owner or person as if it were a tax duc
from him to the local authority or any of the local
authorities concerned.

125. (1) The owner or occupier of a house, not
being a lodging house registered under Chapter X,
situated in any notified fair or festival *[centre] shall
not, for purposces of gain accommodate in the house
visitors to the [air or [lestival, without obtammg a
licetice in that behalf from the executive authority
or the Health Oficer of the local authority or any
of the local wuthorities concerned.

This provision shall not apply to  tensucies
(rom month 1o month or for a period exceeding one
menth,

(2) Every application for a licence under sub-
section (1} shall be in writing, shall contain such

"1 This word wm substituted fot the word “* gite "* by Section 12
of the Madras  Public Health (Amendment) Act, 1941 (Madras
Act XIX of 1941), re-enacted permanently by section 2 (1) of, and
the First Schedule to, the Tamil Nadu Re-enaclnng Act, 1949
{Tamit Nadu Act X of 1949},

\
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Finance.

. 126. If in respect of any fair or festival, any tax , Tamil
or toll is levied under section 117 or section 118 of ada.'ﬁl
this Act, or under section 116 ot the [Tamil Nadu; Act Vof
District Municipalities Act, 1920, or section 110 o f%”ml
the Yf Tamil Nadu] Local Boards Act. 19202, the local g
authority shall have power to spend the proceeds ActXIv
thereof In connexion with the fair or festival or for °F19%%
the benefit generally of the local area concerned,
in such manner as the Government may, by general
or special order, autpgeize,

127. ()) Every municipality shall earmark not
less than 39 per cent of its income from all sources
other than Government grants, for expenditure on
the advancement of public health in its local area,
including expenditure on medical relief, and every
district board* or panchayat shall similarly earmark
not less than 124 per cent of its income from such
sourees :

Provided that the Government may, for finin-
cial or other reasons, vary the provisions of this
sub-section to such extent as they may think fit in
the case of any municipality or district board™® or an
panchayat or class of panchayats, '

"~ (2) (@) The Government may, by notilication,
authorize any local authority or class of focal autho-
rities to incur expenditure on any public health pur-
pose specified in the notification, notwithstanding
anything contained in the Act under which such
local authority or authorities have been constitu-
ted. '

t These words were substituted for the word “Madras” by the
Tumil Nadu Adaptation of Lows Order, 1969, us amended by
the Tami! Nado Adaptation of Liaws (Second Amendment) Order,
1963,

s Now the Tumi] Nadu District Boards Act, 1920 (Tamil Nadu

- Act IV of 1920).

*Now the panchayat unfon council having jurisdiction,
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(b) Any expenditure incurred by a local
authority, which is authorized by clause (g) shall
be taken into account for the purposes of sub-section

(0.

CHAPTER XV
Rules, By-Laws, Penalties, Etc.

128. (1) The Government shall, in addition w0 Eowerof .
the rule-making powers conferred on them by any oovagar:
other provision contained in this Act, have power rules.
to make rules generally to carry out the purposes
of this Act.

(2) In particular and without prejudice 1o the
generality of the power conferred by sub-section
(1), the Government may make rules—

{¢) with reference to all matters expressly
required, or allowed, by this Act to be prescribed ;
and

() regularing the siluations in which suni-
tary conveniences for the use of the public shall be
constructed by a local authority, and the number
of such sanitary conveniences.

£129, (1) In making a rule under scetion 8] Penalty lo
for section” 107-CJ, the Government may provide ,t.’éf::ho'
that a breach of such rule shult be punishable with
imprisonament which may extend o three months

or with fine or with both,

(2) In making 2 rude under any other provi-
sion comtained in this Act, the Government may
provide thata breach of such rule shall be punish-
able—

(i) with fine which may exiend 10 one
hondred rupecs, il in ease of 4 continuing breach

. 1 These words, figures and letier were inserted by section 6 :
of the Tamil Nadu Public Health (Amendment} Act, 1959 (Tams :
Nadu:Act 8 of 1959%.
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with fine which may extend to thirty rupees for
every day during which the breach continues after
conviction for the first breach ; or

(ii) with fine which may extend to twenty
rupees for every day during which the breach conti-
nues after receipt of notice from the executive anthority
or the Health Officer to discontinue such breach.

130. (1) The power to make rules under this
Act shall be subject to the following conditions :—

: (a) A draft of the rules shall be published in
the Official Gazette.

(5) Such draft shall not be further proceedsd
with until six weeks after such publication or until such
later date as the Government may appoint,

(2) All rules made under this Act shall be

. published in the Official Gazette and upon such

publication shall have effect as if enacted in this Act,

131. Any local authority may make by-laws,
not inconsistent with this Act or the rules made there-
under or with any other law, for carrying out all or
any of the purposes of this Act.

132. in making a by-law, the ftocal authority
may provide that a breach thereof shall be punishable—

C (@) with fine which may extend to [ifty rupees,
and in case of a continuing breach with line which may
extend to fifteen rupees for cevery day during which
the breach costinues alter conviction for the first
breach, or

(b) with finc which may estfend to ten rupees
for every day during which the breach continues
after receipt of notice from the executive authority
or the Health Oflicer to discontinue such breach.,
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133. In regard to by-laws made by a local authority Procodure
under sections 131 and 132, the following provisions for meks,
shall apply, namely :— bi-laws, /3

1 Tamil (@) in case the local authority is the Corporation
Nadul rof Madras, sections 352, 353, 354 and 356 of the |
1019,  Madras City Municipal Act, 1919* ; '
1{Tamil (b) in case the local authority is a municipality
i‘adlﬂ ; constituted under the ‘[Tamil Nadu] District Munici-
actv ol palities Act, 1920, sections 309, 310 and 311 of that

Act; I |

1[Tamil (¢) in case the local authority is'a *local board]
Rlad;?w constituted under the ‘[Tamil Nadu] l.ocal Boards
ofi5%, Act, 1920% sections 204, 205 and 205-A of that Act;

\[Tamil *I(d) in case the local authority is a panchayat®
Nads]l  constituted under the '[Tamil Nadu] Village Panchayats

act X of Act, 19501, section 114 of that Act.)

. ver— S Penalties for
134. (1) Whoeve Penaltic

(a) contravenes any of the provisions of this agaiast
Act specified in the first and second columns of P
Schedule 1; or

B l;l;;so words were substituted for the word “Madras” by the
Tumil Nadu Adaptation of Laws Qrder, 1969, as antended by the
Tamit Nadu Adaptation of Laws (Second Antendment) Order, 1969.

1 The word “and” was omitted by section 135 (v) of the Tamil
Nadu Village Panchayats Act, 1950 (Tamil Nadu Act X of 1950).

s Now the district board, the panchayat union council and
panchayat.

+ Now the Tamii Nade District Boards. Act, 1920 (Tamil Nadu
Act XIV of 1920), the Tamil Nadu Village Panchayats Act, 1950
(Tamil Nade Act X of 1950) and the Tamil Nadu Panrchayats Act,
1958 (Tamil Nadu Act XXXV of 1958).

5 This clause was added by scction 135 (v) of the Tamil Nadu
Village Panchayats Act, 1950 (Tamil Nadu Act X of 1950).

8 Now a panchayat constituted under the Tamil Nadu Panchayats
Act, 1958 (Tamil Nudu Act XXXV of 1958). ) .

#The short title of this Act has now been altored as the Madras o
City Municipal Corporation Act, 1919,

4+ Now the Tamil Nadu Panchayats Act, 1958 (Tamil Nadu
Act XXXV of 1958), I : .
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(b) contravenes any rule or order made under
any of the provisions so specified; or

(¢) fails to comply with any direction law-
fully given to bim, or any requisition lawfully made
upon him, under or in pursuance of any of the said
provisions

shall be punished with fine which may extend to the
amount mentioned in that behalf in the fourth column

of the said Schedule. '

(2} Whoever after having been convicted of--

(«) contravening gny of the provisions of this
Act specified in the first and second columns of

Schedule 11; or
' (b} contravening any rule or order made under
any of the provisions so specified; or

{c) failing 1o comply with any direction
lawfully given to him, or any requisition’ lawfully
made upon him, under or in pursuance of any of the
said provisions
continues to contravene- the said provision or the
said rule or order, or continues to fail to comply
with the said direction or requisition, shall be punished
for cach day after the previous date of conviction
during which he continues so to offend, with fine
which may extend to the amount mentioned in that
behalf in the fourth column of the said Schedule.

Explanation.-—~The enteies m the third column
of Schedules I and 11 headed **Subject’ are not intended
as definitions of the offences described in the provisions
specified in the first and second columns thereof, or
even s abstracts of those provisions, but are inserted
merely as references to the subject dealt with therein,

135. Every person who prevents the executive
authority or the Health Officer or any person to.
whom the executive authority or the Health Officer

has lawfully delegated his powers of entering on or.. ..

into anv lind or building, from exercising his lawfl
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power of entering thereon or thereinto, shall be
punished with simple imprisonment for a term which
may extend to one month, or with fine which may
extend to five hundred rupees, or with both.

- Miscellaneous.

136. Any decision of the Health Officer against Appeal
which an appeal is not otherwise provided for in against.

v 4 f
this Act shall be subject to such appeal as may be %ﬁiﬁm °
prescribed. : Officer.

137. (1) When any notice is required to be given by Method of
this Act or by any rule, by-law, regulation or order Ser:f’c%g
made under it, such notice shall be given — nOHERS:

(a) by giving or tendering the notice to such
person ; or

(b) if such person is not found, by leaving
such notice at his last known place of abode or business
or by giving or tendering the same to some adulf :
member or servant of his family; or !

{¢) if such person does not reside in the local
arca and his address efsewhere is known to the execu-
tive authority, by sending the same to him by post,
registered; or

(d) if none of the means aforesaid be available,
by affixing the same in some conspicuous part of such
place of abode or business.

(2) When the person is an owner or occupier
of any building or land, it shall not be necessary to
name the owner or occupier in the notice, and in the
case of joint owners and occupiers it shall be sufficient
to serve it on, or send it to, one of such owners or
occupiers.

138. No person shall be tried for any offence Cogaizance
against the provisions of this Act, or of any rule, or of offetces
by-law made under it, unless complaint is made fop s 1"
within thxfe months of the commission of the offeince,

O 1 P S T CTY L AP R AL R A T A M
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Officer, or by a person expressly authorized in this
behalf by the local authority, the executive anthority
or the Health Officer :

Provided that nothing contained in this section
shall affect the provisions of the Code of Criminal Centrat
Procedure, 1898*%, in regard to the power of certain §f°§8‘9’3
Magistrates to take cognizance of offences upon :

information received or upon their own knowledge
or suspicion,
e

i

'[138-A, The execvtive authority or the Health
Officer may compound any offence against this Act
or the rules or by-laws made thereunder which may,

by rules made by the Government, be declared
compoundable. _

The power to compound any offence so declared
may also be exercised by such other autherity or
person as may be authorized in that behalf by rules
made by the Government.]

139. Any police officer who sees a person commit-
ting an offence against any of the provisions of this
Act or of any rule or by-law made thereunder, may
arrest such person, if his pame and address are un-
known to the officer and such person on demand
declines to give his name and address or gives 1 name
and address which the officer has reazson to believe
to be false,

140. (1) The cxecutive officer of a local authority
or any member of the public health establishument
of a local authority not below the rank of Health or
Sanitary Inspector, who sees a person committing any
of the offences specified in sub-section (2) in the area
over which the local authority has jurisdiction, may

--i-This section was inseried by soction 14 of the Madeas Publjc
Health {Amendment) Act, 1941 (Madras Act XIX of 1941),
re-cnacted permanently by section 2 {1)of, and the First Schedyle

to, the Tamil Nadu Re-enacting Act, 1949 (Tamil Nadu Act X of 1949)

~ *Ses now the Code of Criminal Procedure, 1973 (Central Act 2
- of 1978),
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arrest such person, if his name and address are un-
known to the executive officer or member aforesaid
and such person on demand declines to give his
name and address or gives a name and address which
such officer or member has reason to believe to be
false. Any person so arrested shall be handed over
to the officer in charge of the nearest police station
as expeditiously as possible,

(2) The offences referred to. in sub-section (1)
arev-':-,. = -

- _
(@) offences against any of the provisions of this
Act or of any rude or by-law made thereunder; and

(8) offences falling under any of the provisions
of the Acfs mentioned below, if such provisions are
in force in the aren over which the local authority
has juriediction—

{1 Chapters VII to XITI, borh inclusive,
of the Muadras City Municipal Act, 1919.% read
with section 357 of that Act and Schediles VIT and
VIIT thereto ;

(iy Chapters VIT 1o XIT, both inclysive.
of the YTamil Nadul District Municipalities Act,
1920, read wiili section 313 of that Act and Schedules
VIf and VIIT thercto @

(i1i) Chapters VIH to XI, both inclusive, of
the Y Tamit Nadu] Local Boards Acr, 1920%read with
seciion 207 of that Act and Schedules VIIT and IX
thereto ; _ :

1 Th—cs.c- words .\ver.e substituted for the word “Madras® by tho
Tamil Nado Adaptation of Laws OQrder, 1969, as amended by the
Tamit Nadu Adaptation of Laws (Second Amendment) Order, 1959,

t Now the Tamil Nadu District Boards Act, 1920 (Tamil Nady
Act X1V of 1920}, the Tamil Nadu Village Panchayats Act, 1950
(Tamil Nada Act X of 1950) and the Tamil Nadu Panchayats Act,
1958 (Tantl Nadu Act XXXV of 1958),

* The short title of this Act has now been altared as the Madeas
Cily Municipal Corporation Act, 1919,

125-14—46
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Y(iii-a) Sections 79, 81, 82, 84, 85, 87, 88, 3 Tamil
90 to 92 and 123 of the *{Tamil Nadu] Village Pancha- Nadul
yats Act, 1950% read with section 115.of that Act 13p.
and Schedules I and II thereto ;]

(iv) sections 53 and 73 of the Madras ;[I'gg-ﬁllil
City Police Act, 1888 ; : At 111 of
: 1388,
(v) clauses (9) and. (11) of section 3 and zTami
sections 4 and 10 of the Towns Nuisances Aci, 1889%; Nadul

* ActTH of
and o 1889,
. {vi) section § of the Madras Prevention Madras
of Adulteration Act, 1918. %cltsr'lr of

rocedure * {141, Any person arrested for an offence under

fieramrest.  this Act shall be informed, as soon as may be, of
the grounds for such arrest and shall be produced
before the nearest Magistrate within a period of
twenty-four houwrs of such arrest excluding the time
Mecessary for the journey from the place of arrest
to the Court of the Magistrats ; and no such person
shall be detained in custody beyond the said period
without the authority of a Magistrate.)

of suits 142, (1) No suit, proscention or other proceeding

prosecu-  shall lie against any lecal authority or any exccutive

e authority of a loval authority, or against the Govern-

X ment or any officer or senvant of a tocal authority
or of the Goverament, or ageinst any person appointed
under section 12 of this Aet, for any act donc or

! © purporting to be done under this Act without the

ll previous sanction of the Government,

|

|| 1 This sub-clausc was inserted by section 135 (viy of the Tamil

. Nadu Village Panchayais Act, 19506 {Tamil Nadu Act X of 1950).
I

*These words were substituted for the word “Madras by the
Tamil Nadu Adaptation of Laws Order, 1968, as amended by the
| Tamit Nadu Adaptation of Laws (Second Amendment) Order, 1969,

* Now the Tamit Nudu Towns Nuisances Act, 1889,

4 This section was substituted for original section 141 by the
’_ Adaptation  {Ameadment) Order of 1930,

* Now the Tamil Nadu Panchayats Act, 1958 Tamjl Nadu Act
XXXV of 1958). : '
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(2) No local authority or executive authority
of a local authority, no officer or servant of any local
authority or of the Government and no person S
appointed under section 12 of this Act, shall be liable .
in respect of any such act in any civil or criminal -
proceeding if the act was done in good faith in the
course of the execution of duties or the discharge
of functions imposed by or under this Act.

143. Any executive authorit a local authority Punishment
Y y of dau Y for malicious

or any officer or servant of a local authority or of the ;& 'or
Government, or any person appeointzd under section powers.
12 of this Act, who maliciously abuses any powers
conferred on him by or under this Act, shall be puni-
shed with imprisonment which may extend to one
year or with fine which may extend to one thousand

rupees or with both.

Explanation—No prosecution shall be instiiuied
under this section without the previous sanction
of the Government.

Y143-A, The Government may, by notificarion Delegation
and sabject to aiy restrictions, limitations and §POWersbY
conditions specified therein, authorize any person
1o exercise any one or more of the powers vested
in them by this Act and may in like manner with-

draw such authority :

Provided that nothing contuined in this section
shall apply to any power of the Government to make
rules under this Act or to their powers under sections

2(2), 2 (3) (b), 8 (2). 127 (1) and 145,]

1'Fhis section was inserted by section 15 of the Madras Publjc

Health (Ameadment) Act, %941 (Madras) Act XIX of 1941),
ro-cuacted permanentiy by section 2 (§) of, and the First Schedule
tn, the Tamil Nadu Re-enagting Acty 1948 (Tamil Nadu Act X - of

949),
125-14—46-A
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144, If any provision relating to public health
contained in any other enactment in.force in the
[State of Tamil Nadu] is repugnant to any provision
contained in this Act, the latrer provision shall prevail
and the former provision shaii, to the extent of the
repughantcy, be void.

Power to 145, If any difficulty arises in giving effect to the

3%2&?1,,, provisions of this Act, the Government, as occasion
may require, may, by order, do anything which
appears to them necessary for the purpose of removing
the difficulty, .

1 Thi rassion was substituted for the expression “State of
m;&mbm 'amil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second
Amendment) Qrder, 19_69. _ : . o
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SCHEDULE 1
Ordinary Penaliies.
[See section 134 (1}.]

Sub- o Fine which
Section. section or © Subject, may be
clause. imposed.
(@ . 3 - 1
24 (1) Failure of the owner or other per- Fifty rupees.

son having control to obey or
comply with the directivns con-
tained in a notice requiring to
kecp any well, etc, in pood
repair, to cleanse 1t ot protect,
elc.

26 . Owner opnew dwellinghouse occu-  Fifty rupees,
pying ur pecmitting ifs occupa-
tion without a supply of whole-

some waler.
28 (i) Failure to comply with notice to  Fifty rupees.
provide efficient drainage.
) Failure to comply with notice re- Fifty rupees.

quiring to connect a honse drain
with an vutside drain.

30 “ Faiture on the part of the One hundred
owner of land te comply with rupees,
nutice requiring a drain for a
hut vn the land,

35 ‘e Failure to comply with notice for Fifly rupees.
paying op raising the level of
any court, yard, ete,

32 (M Unlawlul eonstructivn uf cess-pool  Fifty rupees.
ur construction of cess-poel on
unapproved site.
{2) Failure to comply with notice Fifty rupees,
reguiring removal or closure of
cess«poul,

13 . QOccupying or permitting o¢cupa- QOne hundred

tivn of new building without rupees,
drain.

34 . Letting out sullage or sewage into  Fifty rupees,
n street, etg.

15 e Discharging injurious refuse, etc., Ope hundred
intr o drain, rupees.

k1) e Polluting water-course : «»  One hundres

rupses,
v
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§3)

38

39

4ty

44

46

&6

44

67

Sub- L
Section. section or Subject.
clause,

2

(1)

{2)

{3

(1)

(2)

1)

{2)

(a}

(b)

-

LR
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)

Constructing or reconstructing a
building intended for human
habitaticn without a sanitary
convenience,

Failure to cemply with notice
regarding provision ef sapitary
conveniences or latrines,

Failure to construct and maintain
latrines in the prescribed man-
ner.

Failure to  comply with notice
regarding remuval or improve-
ment of latrincs.

Causing injury to latrines .

Failure to comply with notice to
4bate nuisance,

- Failure to comply with Magis.tra-‘

te’s order prohibiting the use
af a heuse or building.

D:positing filth, rubbish, ete., in
atroets,

Eusing or permitting a member of
the family to ense in a street,
cli,

Fuilire to coveroxercta with earth

Failure to give illﬁ)rlﬂatinnrqgard-
ing cxis_tcncc of cectain inlee-
tivus discuses.

Failure to comply with nutice pro-

hibiting the use o unwhinle-
S0 TIE WALEE.

Expasing other persons to infec-
tio,

Infected persons earrying on trade
in artictes of fond,

Infected persons engaginginother
occupations without permit,

Fallureto giveinformativn of noti-
fied diseases,

Failure to close todging houses,
etc,

Fine which
may be
imposed.

(4)

Fifty rupees.

Fifty rupees.

Fifty rupees,

Fifty rupees,

Fifty rupecs.
Fifty rupces.

One hundred
Fupces,

Twe nty-five
rupees.

Twenty-fiva
rupees,

Five rupees.

Five rupces,

One hundred
rupees.

Twenty-five .
rupees.

Fifty rupees,

Fifty rupees.
Ten rupees,

One hundsed
rupees,

o

> S
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- Sub- _ . Fine which -
Section, section or Subject. may be
clause. _ imposed,
|y @ 3 ) J
68 a Sending infected clothes to alaun-  Fifty rupees,
dryordepositinginfected articles
in & receptacie for refuse matter.
69  {1},(2), Using er permitting use of public Fifty rupees.
(3)and conveyance by an infected person.
(3).
70 . Letting or sub-letting of infected Fifty rupees.
building without a permit.
71 .. Exposing other personsto infectlon Fifty rupees.
72 (1} urFAS fdp  comply with netice Fifty rupees.
-egarding thiding work ininfected pre-
_ 'tk or das
73 .. Use ot bod ks from public libraries  Fifty rupeey,

by infected persvns, ete.

T4 (1), (2), Delay in disposing of dead buedy Fifty rupees.
{4)and vufaninfecled personor allowing : !

{D}. vthers unnecessarily to come ioto i

contagt with it, ete., ete. :

15 .. Failure to cumply with order One hundred
prohibiting assemblages  of  rupees.
[mwrre than 50 persens]|.

276 (2 Failure to comply with apy erder One  thou-
ur divectionissued by the Collees  sand rupees. ]
tor ur uther Otficer.

77 () Failure to take sleps for the des- Twenty ' i
truction of rats, mice, elc. rupees,
(2) Failure to comply with the notice  Fifty rupees.
for the destruction of rats,
mice, etc.

7 e Failure to give instructions to the Twenty
person having venereal disease rupees,
and failure to furnish the requis
red information,

t These words and tigures were substituted for the figures
and words #30 or more persons ”’ by section 16 (i) of the Madras
Public Health {Amendment) Act, 194} (Madras Act XIX of 1941)
re-gnacted permanently by section 2 (1) of, and the First Schedule
to, the Tamil Nadu Re-eaacting Act, 19492 (Tamil Nadu Act X of
1949).

2 This entry was faserted by section 16 (ii), ibid.

T e ..
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Sub- : _ Fine which
Section. sectionor Subject, may be
clause, . imposed.
(1) (22 (3 ' &)
84 (1) Failure to comply with notice re- Fifty rupees,

quiring steps to he taken against
breeding ¢f mosquitogs.

85 Permitting the deterioration of Twe hun-

works refating to prevention of
the breeding vi mosquitoes.

dred rupees.

&7 {1 Injuring or destroying anti-mos- Five hundred
. quito works, rupees.
92 (u)  Construction of factories, work- Oue thousand
shaps, ete.,, in residesrial rapees.
Arcas,
() Failure «# fgrrur’ = - orkshops, Five hundred
ete., ) ?-"”fe o »* ' rupees.
H e Ly
tions . misefm rines
94 [li:gal ere. . n Two hundred
insamitary g« . ith nev rifpees.
uh (2) Failure to cease to 1nhabit a dwel~ Two hundred
and(3; ling house declared unfit  for  rupees.
huinan babitation or permitting
it to be let or occupied as a
dweliing house.
1{(}? . * L ] o L) E ]
2y {u) Failure to maintain a tenement Fifty rupees,
ina habitable condition.
(&) Causing or permitting a tenement  Fifty rupees,
tu beovercrowded.

o Keeping a lodging house or recei- One huadred
ving a lodger withnug regisiras rupees.
tion. :

106 (i) Fuailure to affix notice .. 'Ten rupees,

(2} Refusal to allow {ree access to the One hundred
cxecutive autherily, ete., to ail rupees,
parts of the lodging house.

2 107-A Keeping any eating, drinking One hundred

or catering establishment, hoiel,
tea-shop, ootlee-house,  eate,
restaurant, refreshment room,
mebile canteen, itinerant stall,
gte., without lcence,

rupees.]

1 The entrg;-r“e!atiﬁg to sectionn 97 was omitted by section 16 (il)

of the Madras Public Health (Amendment) Act, 1941 (Madras Act
XIX of 1941), re-gnacted permauently by section 2 (1) of, and tha
First Schedule 10, the Tamii Nadu Re-enacting Act, 1949 (Tamil
Nadu Act X of 1949}, .

¢ This ftam was inserted by section 6-A (1) of the Tamil Nadn
Public Health (Amundment) Act, 1939 (Tamil Nadu Act 8 ef
19593,
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© Suob. . . Fine which
Section. sectionor Subject. tnay be
clause. imposad,
1)) @ 3 )
108 (1) Selline, etc., unsound meat or One hundred
food. | Tpees.
109 - Selling, etc., unsound meat of One hundred
food through others, rupees,
110 . Consuming the flesh of any animal One hyndred
which has died of natural rapees.
causes,
111 n Unlawfully importing meat from One hundred
outside the local area., rupees.
113 2} Infected persontcatrying on trade, One hundrad
eic., in article’ of food. . rupees.
i14 Failure to furnish information Fifty rupees,
regarding the sources of supply
of miik or dairy produce.
115 {5) Failure to camply with the order Two hundied
prohibiting the supply of milk  rupees,
or dairy produce,
119 .t Faiiure to inform the propet Fifty rupees.
authocity about the date and
other particulars regarding fair
or festival.
124 . Failure to comply with notice to  One hundred
close or disinfect source of  rupeos.
) water-supply. )
125 (1) and (3) Accommodating visitors with. Fifty rupees
out licence, or infringing can-
ditions of licence.
SCHEDULE 1L
Panalties for continuing Bredaches.
[See section 134 (2).]
24 I Failure of the owner or other Ten rupess,
person having control to obey
or comply with the directions
contained in the notice requirin;
to keop any well, etc., ia goo
repair, to cleanse it Or protect,
otc. _
26 ie Continuing to occupy adwelling Ten rupees,

house of to parmit its occupa-
tion without a supply of
wholesome water, )




Sub- Fine which
Section, section ot Subject. _ may be
clausa. imposed.

) 1¢4] ) 1G]

28 () Failure to comply with notice Ten  rupzes.
w provide efficient drainage.

29 : Failme to comply with notice Ten rupees.
requiring to coanect a house
drain with an outside drain.

30 . Failure on the part of the owner Twenty
of land to comply with notice  rupees.
requiring a draia for a hut
on the land.

k} | . Failure to comply with notice for Ten rupees,
paving ©Or raising the leve! of
any court-yard, etc.

32 {2} Failure to comply with notice Ten rupees.
requiring removal or closure
of cesspool.

34 . Letting out sullage or sewage Ten rupoos,
into a st eet, elc.

35 o Discharging  injurious  refuss, Tweniy
ete., into a draim, rupeeas.,

6 Polluting watet-coutse © <+« Tearupees.

38 . Constructing or reconstructing  Ten rupges.
a building intended for human
habitation without & sanjtary
convenience.

39 . Faitlure to comply with notice Ten  pypees,

. regarding proviston of sanitary
convenicnces or latrines.

40 2 Failure to comply with notice Ten rupees,
quuifiﬂ% wemoval or improve-
ment of latrines.

44 . Failmie tocomply with notice to Ten rupees,
abaie nuisance, _

46 e Failure to comply with Magis-  Twenty
trates’ order prohibiting the fupges,
use of a house or building,

57 (2) Failure tg comply with notice  Twenty
prohibiting theuss of unwhole- upess,
soma water, _

59 .. Exposing other- persons to infec-  Five rupees,

- bublic ﬁeaftﬁz (1939 : T.N. Act ._
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Sytb. Fin: whieh
Bection, section or Subject. may be
: clause, imposed.

) 2} 3 “

60 {u) Infected persons carryingonirade Ten rupees
in articles of food.

{b) Infected persons engaging in Ten rupess,
other  occupations  without

. prrmit.

67 .. Failure to close lodging houses, Twenty
et rupess,

71 Exposing other persons to infec- Ten  rupees.
tien. -

72 (1} Failure to "comply with notice Ten rupees:
forbidding  work in inicoted )
premises.

76 2 Failure to comply withany order Onte hundred
or  dirgction Issued by the  rupees.]
Collector or other officer.

77 (1) Failure to take steps for thedes- Five rupees.
teaction of rats, mice, ote. -

{2} Faiture w comply with notice Five rupees.
for the destruction of rats,

o mite, ete.

24 11 Failure 10 comply with notice Ten rupees,

. requiring  sieps 10 be taken
againsi the breeding of mosqui-
tows,

92 {a) Construetion of faclories, work- Two hundred
shops, ete,, in  residential rupees,
wrens,

) Fuilure of fuctories, workshops, One hundred
ste., to comply with resiriciions rupees,
jimpused.

96 Mand  Failure 1 cease to inhabit a Filty rupces

(3 dwelling house declared  unfit
for human habitation o per-
mitting it to be let or occupied
as a dwelling house.

2{9‘7 [ - " ‘
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LThis onity was inserted by seciion 17 {i} of the Madras Public

Health (Amendmznt) Act, 1941 (Madras Act XIX of i941), re.
enacted pernuinently by section (2) (1) of, and the First Schedule
to, the Tamil Nadu Re-cnucting Act, 1949 (Tumil Nadu Act X of
1549).

7 The entry relating to woction 97 was omitted by section 17 ;ii}’
ibid,

A
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Subject.
{3)

Failure to maintajn a Jenement
in a habitable condition.

Causing or permitting a tenement
to be overcrowded,

Keeping a lodging house ot
receiving a  lodger without
registration.

Faiture to affix notice

Refusal to allow fiee access to the
executive authority, etc., to
all parts of the lodging house,

Keeping any eating, drinking or
catering  establishment, hotei,
tea-shop, coffee-house,  cafe,
restaurant, refreshment room,
mohile canteen, itineiani stail,
ate., without ticetice.

Selling, etc., unsound meat or
food.

Selling, etc,, unsound meat ot
food thtough others.

Infected person carryingon trade,
ete., in artiches of food.

Failure to comply with the order
proaibiting the supply of milk
op dairy peoduce.

Failure to comply with notice ta
close  or disinlect source of
water-supply.

Accommadating visitors without
licence or infringing comlitions
of licones,

Fine wbtéich
may
imposed,
4}
Twenty
rupess.
Twenty
rupees.

Fifty rupees.

Five rupees,
Fifty rupees.

Twenty
rupees.]

Twenty
rupees.

Twenty
rupees.

Tweanty
rupees.

Fifty rupecs,

Twenty-five
rupeesy,

Twenty
tupees.

1 This item was mseited by seclion 6-A (2) of the Tamil Nadu
Public Health (Amesdment) Act, 1959 (Tamil Nada Act 8 of 1959),




